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10.2660 Present Hon'ble Mr.Justice D.N.

. Chowdhury,Vice-Chairman

- Heard Mr.A, Ahmed learned
couﬁsel for the . appllcant

Issue notice to the respondents

to show cause as to why this applica=-
-tion shall not be ‘admitted. Returnable
by six weeks,
List on 29.11,00 for admission
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29.11.0 Reply to the show cause has been

filed. The appllcant may file rejc1nder
if any, within 3 weeks from today.
List on 22.12.2000 for admission.
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Appllcatlon is admltted The respondents has [
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need be issued. The matter be nouw posted
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH
Original Application No, 338 of 2000,
22.8,01,
Date Of Decislol‘loaoonn-oooooc
Shri Nareswar_ Nath .

-.amtﬁml—\amm&:mn;-g'&ﬂﬁ—mrﬂn:mraeaﬁ:”

= = = = . H0.AJAhmad_

o e e e v am s Advocate for the

etitjonar(sd
-Versuse— '

= = = < . UDign of Indig g Oco., _

— = = = = ... .Resrondent ! -)

» fr. B.C.Pathak, Addl,

TSI e ocin oee, L T

CeGaSoCe

[ T SN

e S =

- e .;Advoc%et-a for ithe
Respondent { o)

CHOWDHURY? vIce CHAIRMAN,
THE H N*Bp,=

MRe KoKo

-

SHARMA, ADMI NI STRATIVE Memger,

1. Tfjihether Reporterg of locai Papers may be al“lowéd to see the
Judgment » .
2. “Tc Le referreg

=13

Judgment delivered by Hon'ble : Administrative Msmber,

letdb | L\/

-



A
¥
B

1
|
| 1

;
%

CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.338 of 2000

Date of Orders This the22nd Day of August 2001

HON'BLE MReJUSTICE DeN.CHOUDHURY,VICECHAIRMAN
HON'BLE MReKeKo SHARMA ADHINISTRATIVE MEMBER

le Sri Nareswar Nath ,
Son of Late Dharo Nath
Presently working as Laboratory Ixttendant.
‘Regional Agmark Laboratory,
ninistry of Agriculture, _
KeCeRoad, Bharalumukh,
Guwahati=-781009 cee eee Applicant

By Advocate Mr.A.Ahmed

=V ge
Union of India,
‘represented by the Secretary
to the Government of India,
Ministry of Agriculture,.
New Delhi,

2. The Joint Agriculture Marketing Advisor ,
Directorate of Marketing & Inspection,
Branch Head Office,

New Secretariate Building,
Nagpur-440001.

3. The Deputy Marketing Advisor,
Sub~-0ffice,
Director of Marketing & Inspection,
KOCORoad. Bharalumukh, Guwahati=781009.
— Y ees Respondentse

By Advocate Mr,B,C,Pathak

QRDER

The issue raised in this O+A. under Section 19 of the
hdministrative Tribunals Act pertains to the continuation/

regulariaation of the applicant in the post of Lower Division

Clerk ’I‘he facts of the case briefly are,that the applicant

was appointed as Grading Attendant by the Respondents on

contd/=2
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07.2.1975, subsequently he was promoted as Laboratory
Attendant on 24.11.1979. He was promoted on adhoc basis
to the post of LDC on 06,02.1982 and he continued in the
post of LDC till 11.03.1984 till one Shri Rajanikant Das
joined ag LDC ag regular candidate, The applicant also
appeared in Limited Departmental Competitive Examination
for the LOC in the year 1983 and another examination for
the same ﬁést held by Staff Selection Commission in
December 1983. The applicant was again appointed as LDC
by respondent No.2 with effect from 20th April 1999,
| However, by an order dated 25£h August 2000 the applicant
had been reverted to the substantive post of Laboratory
Atteﬁdant(Anneamre J to the OeA}, It was argued that the
applicant hak worked as LDC for 3¥2 years and he should
have been alimied' to conti:iue in that post and should.
not have been reverted to the lower ‘poat. 'He also claims
to be belonging to Other Backward Class, and on that basis
he claimed that he should be appointed to the post reserved
for Other Backward Class, By a letter dated 13.4,1999
(Annexure G to the O-A.) it is stated that the post of
LDC pbelonging to OBC .:i.s proposed to be filled up through
staff Selection Commission.

We have heard Mr.A.Almed learned counsel for the
applicant and also Shri B.C.Pathak, Addl.C+«G.S.Cs for the
respondents. The respondent have filed the wirtten statement.
It vas &r:gued on behalf of the respondents by Mr,B.C.Pathak
that the applicant was appointed as LDC on 06.2.1982 only
on adhoc basis against the post for direct recruit to be
filled up through Staff Selection Commission. Oxie Shri Rajani
kanta Das joined the post of LLC, c;n being nminated by
the Staff Selection Commission. The applicant had to be
reverted to the poSt: of Laboratory Attendant. The Recruite

ment Rules provj.ded for £filling up 90% of the posts

LC L U (/% contd/e-
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of LDC through direct recruitments, 5% on the basis of

senjority cum fitmess, from among these Gtoup ‘D' employees
and the remaining 5% vacancies are filled up through quali=-
fying M1;ation. The applicant could not qualify in the
Departmental Exaxhination in the year 1983, as he also could
not qualify in the examination held by Staff Selection
camissionQ No vested right was created byv mere continuance
on adhoc basgis due to non-availability of regular candidates
The applicant was again appointed as LBC on purely shor t
term and on adhoc bagis for a period of 6( six) months or
till regular incumbent joins the post whichever is
earlier vide (Annexure R=3 to the written statement). Under
the recruitment rui:es it is not open to the applicant to
claim any vested riéht over the post which was required
to be filled up by direct raecruitments, 74 posts including
the post of LDC held by the applicant were reduced by res-
pondent No.2 by 'an order dated 30th October 2000, Bven if
the post had not been abolished the applicant could not
have been given regular promotion as there were other
senior Laboratory Attendants as w'all‘ as Groﬁp ‘D' officials
for consideration to the post of LPC, The name of the
applicant appears S1.No.33 in the seniority list of Group
‘D* officials as per the geniority list(Annexure R-9).
Having considered the application, written statement
and the arguments of the learned counsel for the parties
we are of the opinion that the respondents have not violated
any rules, regulations or guidelines in reverting the
applicant £rém the post of LPC, The Recruitment Rules
provided that 90X of the posts of LDC are to be filled by
direct recruitments, 5% through Deparmental..hamimtien and
5% promotion from eliqibl‘e Group'D’posts. The applicant '8

\( LL&M\}O . contd/-v_
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name appears ét‘ 81eH0433 in the list of Group 'D*

officials. The applicant has not been able to show that

any person junior to him in the seniority list of the
officials has been promoted. The applicant was also given

an opportunity to appear in Departmental Examination as

3180 in the'exauination held by Staff Selection Commission.
The action of the respondents cannot be faulted, In the |
circumstances no prejudice o}’kinjustice has been dgtabliahad on
the part of the respondents.

Application is accordingly c_iiamissed. 'rhe:e

shall however, no order as to costs.

ety I
(KeKo SHARMA) (D¢ N+ CHOUDHURY)
ADMINISTRATIVE MEMBER : -

VICE.CHAIRMAN
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| IR THE {!ERTRAL ADMINRIS TRATIVE TRIBUNAL
L : BUWAHATI BRNCH BUWAHATI .

(AN AFFLICATION UNDER SECTION 19 0OF  THE
CENTRAL ADMINISTRATIVE TRIBUNAL ACT, 198%)

ORIGINAL APPLICATION Nm.<§éﬁ? OF 2000.

Sri Nareswar Nath v
..ﬁpplicant;

~Vergusg-

Union of India & Others

-« Respondents.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
BAUHMATI BENCH AT GAUHATI. |
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/
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(AN APFLICATION UNDEH'SECTIONQIQ OF THE
CENTRAL ADMINISTRATIVE TRIEUNAL ACT, 1985.)

ORIGBINAL AFFLICATION NO. OF 2000,
BEETWEEN

Sri Nareawar Nath;

Son of Late Dharo Nath,
Fres&ntly'wmrﬁing A% Labwr&—
tory Attendant, Regional t
Agmark Laboratory,

Ministry of Agriculture,

k. O+ Road, Bharalumukh,
Buwahati-781009,
‘ = Applicant.
~AND~- | '

11 Union 0Ff India,
represented bf the Secretary
to the Government of India,.
Ministry of Agriculture, ‘

Mew Delhi.

21 The Joint Agriculture Marke-
ting Advisor, Dire;tmratebaf
Marketing & Inspection,.
Branch Head Office,
Mew Sédretariat Building,

Nagpur—440Q0al1.,

31 The Deputy Marketing Advisor,

Eub*ﬁf%icag
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N Nath

\\
/
Director of Marketing &

Inspection, K, C. Road,

Ehafﬁlumukhs Guwahati-781009,
sRespondents.
DETAILS OF THE AFPLICATION:

FARTICULARS OF THE ORDER AGAINST
WHICH THE APFLICATION IS MADE:

ot
»

This application ia mad e againgt
Reversion of the applicant fro& Lowar biviaion
Clerk to Laboratory Attendaﬁt vide letter No.
A»Engzfix@?w5a£t<Pt,F>/&38 dated 2%5th August

2000 dssued by the Reﬁpondent‘ Mes . 2 {at

Annexure~J)  and also Office Order No-.A-
16013/3/99-Estt. /765 dated 7t D September
2000 issued by the Respondent No. . At

Annexure-k also with a praver for continuation

of the applicant in the post of Lower Division

Clerk. )

2. JURIGDICTION OF THE TRIBUNAL

The applicant declares that the
subject matter b% the instant applicatimn iﬁ'
within the Jurisdiction of the Hon "ble

Tribunal .
Z. CLIMITATION

The applicant AFurther declares that
the application is within Lhe S limitation
period prescribed under Section 21 of the

Administrative Tribunal Act, 1985,
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4. FACTS OF THE CASE

Facts of the case in brief are given

helow:

4,11 ‘That your humble applicant is citizen
af India and as such, he is entitled to all
the rights and privileges qgarant&ed under the
Cénsﬁitutimn of fndian --He belongs Other

Backward Class.

Annexuremﬁ is the photocopy -of

Certificate_ of Dtherv Backward Class

Cissued to the applicant by the -

competent authority.

4.21 That vyour applicénta heg to state

that he was initially appointed as Grading

CAttendant on 07-02-1975 in the Office of the

Deputy Senior Marketing Officer, Guwahati,
Dovernment of India, l%iniatry_m% Agricul ture
and Irrigation. Subsequently he was promoted

as Laboratory Attendant on 24~11-1979.

Annexure~§B is the photocopy of

appointment letter of the applicant

// as Grading Attendant.

4,73 That vyour applicant begs to state
that he was promoted to the post of Lower
Division Clerk on ad hoc basis an 0bH-02-1982
and he continued in‘the.pest of Lower Division

Clerk t£ill 11-0Z-1984 @ill one 8ri Rajani Kant

Das joined as Lower Division Clerk vide Office

Memo No. A-12011/1783-A.N III dated 17-02-

=
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1984. It is pertinent to mention here that in
the meantime ymur applicant appeared in the

Dgpartmental Comparative Examination-1987 for

the/pgst of Lower Division Clerk (Sub-0ffice)
Difectorate of Marketing & Inspection and he
“also appearéd another examination  of Staff
Selection Cummiﬁsion.held in Calcutta held in
the Month of December 1983. He had done wall
L in both of the examinations. But till today
the Ekamihatian results  have not heen

!

détlaredu

Annexure-C is the photocopy of one of
'th? extension letter of apalicanf for
the post of Lower Division Clerk
issued by thé Office of the

Respondent No. 2.

Annesure-D is - the “phmtacmpy of
relieved order of the applicant from
tﬁe‘ pm%t‘ of lLower Division Clerk
issued by the Office - of the
Respondent No. 2.

v
4.4 . That  your applicant  begs to state
that Ee was again'éppminted and  promoted as
Lower Di#iﬁian—81erk by the Respondent No. 2
on  ad - hoo basis vide Df;ice Drder Nu..&é/qq
dated 7t h April 1999 from Laboratory
Attendant in the. scale of pay of Rs. Z050-75-
AF50-80~-4590/~ - p.m; in the Office of the
Fespondent No. 3. He join%d in the said post
an 20-04-199%,
Annexure~E is the phmtstopy\g¥ Dffice

Lcarder No. 66799 dated 07-04-99,



Annexure-~F is the.’joining report
 dated 20-04-1999,
4.5 That vyour applicant bega to state
that the Respondent No. 2 vide his letter No.
A-12011/3/98~Estt/345 dated  Nagpur 1zt b
Aﬁril 1999 requested to the Regional Director
(NER) Staff Selection Commission, Regional
ﬁuwahaﬁiitm nominate a suitable Other Backward
Class (OBC) candidate for the post of Lower
Division Clefk for filling up -’ vacancies
available in the foiée of thelﬁeépmndent Ner.
. It may be stated that ‘the applicant himself
iz an Other Backward Class (0BC)Y candidate.
CAnnexure~G is the photocopy rmf.'his
Cletter No.A-12011/3/98-Estt/345 dated
Nagpur‘iﬁﬁ h ﬁpril 1999,

e

T That vyour applicant begs to state

that fram 20-04-1999 tp 07-09-2000 he worked
as Lower Diviﬁion Clerk hmntinuwuﬁly in the
Office of the Regpondent No. 3. He Was again
reverted to the post of Laboratory Attendant
vide letter No. AMSEOE2/1/97~Estt(P£uF)/ 438
dated 25th August 2000, It is pertinent to
mention here that in the said order 'dat@d-
25 £ h Auguﬁt 2000 the'apﬁlicant'ﬁ reversion

o~y

to the post of Laboratory Attendant was on 23—
07~EOQOLQ.N.>."Althaughg the applicént was
working as Lower Diviéimn LClerk continuously
from 20—04-1?99 till 07~09w26®0.  The
Hegpmndenf No. 2 Vide his letter Nqn A-16013/

I/99-Estt/765 dated O07-09-2000 relieved the

_applicant on 07-09-2000 and reverted the
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applicant ASrom the post of Lower Division
Clerk to Labmraﬁmry_éttendant with effect from
23~G?~2$00(ALN,) as per<in5truction issued by

the Respondent No. 2.

Annexure-—H ié @he photocopy of one of
the Extension letter for the bmgt‘mf
. Lower Division Clerk vide order HNo.
168/99 dated 1 5 ' December 1999,
“Annexure-I ia the photocopy of
Extension letter for the -podt of
Lower Division (Clerk vide order No.
"4&/2(2;{)&:1 dated 8th May Z2000. .
Annexure~J is the ﬁhotocgp? of Office
Memo. No. AJ2022/1/97-Estt.(Pt.~F.)

/658 dated Z5-08-2000.

anexuremﬁ is the photocopy of Office

Ofder No. A-16013/3/99-Estt. Dated

07092000,
4.7 That vyour applicant begs to Eiate
that he has worked as Lower Pivision Cierk in
the Office of the Respondent No.3 for I and
half yeakﬁ “and  he »haa also appeared in the
ﬁ@bariﬁental Examination. for lLower DiViEiun
Clerk and also Staff Selection Commission in
Calcutta? But the result - of the sald
@xamimatiun nor the Department has appoihted
him ﬁermaneﬁtly in the post of Lower Division
Clerk. ée worked very sincerely and hcnestiy
as Lower Division colerk .dytimg the above

period. Nothing was found against him. The
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Respondent No. 2 has also find him very
suitable person to carry out the job of Lower
Division Clerk . and hence‘ he wds again and

again appointed on temporary basis for 3 and

~half YRArS. But mcﬁt surprisingly the

H&apdﬁdentﬁ have reverted your applicant to
thav.pmat- of Laboratory Attendant. As _gm:h,i
finding no other altérnativé your ‘applicént
compelled to approach this Hon'ble Tribunal

for seeking justice.

4.8 That vyour applicant begs to state

that he-haﬁlggrved this department more <fhan

2% years without any blemish in his service

L3

" career, He has served very sincerely and

honestly. But the Respondents have deprived

him from his due promotion.

4,9 That vyour applicant begs to state
that he heing an Other Rackward (Class
candidate and the post of Lower Division Clerk
in the Office of the Respondent No. 3 has alsa
heen reserved Ffor the Other Packward Class
candidate.. But the respondents have fully
wtilized the service of the applicant for I %
(Lthree and half years) for their own intereat;
The applicant have also appeared in the
Departmental Exémina&iun for the‘bmﬁt of Lower
Division Clerk. But tili now the respondents
have not taken any positive step for regular
apbointment of thé‘ applicant in- the ﬁast of

.ower Division Clerk.



]
A4 10 That your applicant submits that the
action of the Respondents is mala fidey‘
illegal, arbitrary anﬁ whimsical and also with
a ‘motive behind. As éuch9 the applicant ié
caompelled to. approach this Hmn“ble Tribunél

for sseking justice. !

4,11 That your applicant submits that the
"Ragﬁandanta have violated the provision. of
guide line regarding' iprmmmtian and also
deprivedaymgr apﬁlitant‘by not gi;iﬁg him.the

‘promotion without showing any cause or CaAUSEs.

S

.12 That your applicant submits that the
Respondents have resorted the colourable
,Qertiae nf power to deprive the applicant,
The actidn of the Re&pqndents-is arbitrary and

whimsical.

4,173 That this application is made bona

fide and for the snds of justice.

 BROUNDS FOR RELIEF  WITH LEGAL

.

FROVISTION:

5.1 For that, on the reasons and facts
which are narrated above, the action
of the respondents, is prima facie
illegal and without jurisdiction.

5.2 For that, it appears the act of the

Respondents to be bias and there has

been serious miscarriage of justice.

N Necth,



B e

O ]

= e
e vl

i
3

10

For that, the Rezpondents have
completely mis—-conceived the facts
and rél@vaﬁt'gqidelineﬁ for promotion
of applicant and cmngeﬁu&ntly come t0

an erroneous decision.

The action of the Respondents ars’

illegal and mala fide and violative

of principle of natural justice.

For that, the FRespondents are being
model employer cannot be allowed to
adopt a discriminatory treatment to

N

the applicant.

For that, the applicant is a victim
of hostile discrimination and thereby

the respondents violated the princi-

ple of administrative fair play and

Article 14 & 16 of the Constitution

aof India.

For that, the Reversion 0Order of the

Applicant firom the post af Lower

Division Ciérk to Laboratory atten-

d%nt is iLllegal, mala fide, arbitrary

and alsp without -jurisdictimnnv As

such, same is.liable to be gquash.

v

‘For the, in any view of the matter
the action of the reapmhdenta areg not

sustainable in the eye of law.
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The applicant crave leave of this
Hon'ble Tribunal to advance further
grounds at the time of hearing 0$

this inﬁt&ntfappiication,
DETAILE OF REMEDIES ELHAUSTED
That there i3 no other alternative

and efficacious remedy available to

the applicants except invoking the

durisdiction of this Hon’'ble Tribunal

“under Section 19  of the Admini-

strative Tribunal Act, 1985.

MATTERS NOT PREVIOUSLY FILED OR
FENDING IN ANY OTHER COURT:

That <+he apﬁliaaht %urtﬁer declareé
that he has not filed any applica-
tion, writ petition or suit in
respect of the subject matter of {he
instant applicatién Bé%ore any other
Court, authority, nor any such
application, writ petition or suit is

panding before any of them.
RELIEF SOUBHT FOR:

Undeser the facts and circumstances
stated above the applicants most res-
pectfully prayed that  your Lordship

may be pleased to admit this peti-

tion, racords may be called Ffor and

after hearinﬁ the parties on the
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cause or causes that may be show and
on perusal of the records grant the

following relief to the applicant.

To direct the respondents to continue

the applicant in the post of Lower
Division Clerk +rom the date of ad
hoo promotion and alan‘regulatiae the

service of the applicant in the post

“of Lower Division Clerk under the

Respondent No. 3.
To paéﬁ any other order or orders as
deem fit and proper by the Hon'ble

Tribunal.
Cost of the application.
INTERIM ORDER FRAYE& FORe

The applicant prayed for an interim
order from . this Hon'ble Tribunal
pending diﬁpwsal of  this Original
Application the Respondents .may be
directed not to revert the applicant
tTo the pé$t of Laboratory Attendant
and the applicant may be allowed to
Acuntinge to work as Lower Division

Clerk under the Respondent No.3I.

Application Is Filed Through

Advocate.
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VERIFICATION

- I, 8ri Nareswar Nath, Son of Late,

Dhareo Nath, Efegently working as Labora-tory
Attendant, Regimnal Agmarlk l.abhoratory,
Ministry of  Agriculture, K. C. Road ,
Bharalumukh, Guwahati-781009 the applicant of
the instant case do hereby solemnly verify
that the gtatemehtﬁ made in paragraphs lp\/(%Q/

Ch7/ .Q'g) Q.ﬂ are true to my knowledge
those made in paragraphs Q'B/] (cgf,

4.6 - are being matters of

records are true to information derived

therefrom which I believe to be true and those

made  in aragraph % are true to mv leagal
(8] ] £ ¥ g

advice and rest are my humble submissions

before this Hon ' ble Tribunal I have not

suppressed any material facts.

And I sign this verification today on

this the |§i). day of odobin» 2000 at Guwahati.

Ser Nver-Saax Nz,

Dee Doyt
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. 7 ..:»E,,:'._«k_;-'\,. IR B (ch\st"ICd UBdCf the SOCIC(y chlstrallon y oo U ) :‘ ‘w
h ‘Act XXI 1860 and recognised by the state Govg,,/ < a{;: ‘ ;
Co i of Assam vide - /{ ‘ g 'I',\. :
o 'MEMO No TAD/MISCI275/85/296 .5th January-ﬂi994 gk
Y, Sooshy ~r,~,‘/ » " Regd Nos 890 !(* 1o — = :
W fl S.X: Barus Rosd, GUWAHATI—781006'\ y Mo o))

ey,

TN )
1. No. 85/ 555 7 \ (,(l 5 (13th B/S)

Fassam belongs 0. . /xfévzé{( /W;O e i . Casto/ ,‘

:*:f\:a:’;“ Certzfled that Shri / Sh;m/zm \/Vél}&eg,fmajy NA«Z‘;{, ........... |
%g \s‘}e\n / dau/rter | wi#€ of Spn// Late _ @K@%D /Ya/ﬂu ............ e e .
ﬁ éf?&?&kdﬂmb villzge | 7'0)/ | FE- Under _...CRAoY ﬁﬂ@m/

1: fxz// 5. L/(’/g"’“"m’/ &L& Sub- Dlwsron in ‘the D:stnct of | j\,ﬂ‘l(!/u bt o
i

Community [ T;}lﬂ." wh/ch is recoqmsed as Other Bnckward Clas.s-/'/gm»o//mp X
Baclmgwdwéll-&ss by the State Governmant of Assam 4

He | S48 is rc-ﬂdmg at ... (w,xxz/\fuu./. .................. Vf//aga/Tw{.
.V
‘v _‘,}:b- .. ’
..\)

"i‘ by "‘o . ’ (
‘ ‘J"D~ . " Wt ﬁe«»f‘{%/ Gen.%_’ J nt ug(‘y " N ';:;',,. .
Pk S m: B.m Backwer g Clagseq Huthegised Pu‘son )4;‘ s |
, uwthig . S
ﬁ }ﬁoﬁ}ﬁ— Gﬁw Backward Classcs’ Assocxauon i

\’\@’\“\T SRS s T LD - " f"

s T . _ ..
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. Gove:'nmenu of Inéia
A : . Ministry.of ﬂcricnl sare end Irrigation
Ev SRR (Deprriment of Rurcl Develo ment)

: Dir erO?“te of 4°rkeoing and " Insnection

5 . . ~«+ . ( Brench Head Cffice
: New Secretarinat Bullding, Wﬁavur

ot | .. . Dated,the ~ “« February, 1975.
- ﬂ'fﬁl@ﬁm oo
b The undersigned hereby offery, oh;* Nareswar Nath i
LI & temporsry,nost of _ Gradingwattendant ____i_ .+ . in the Director~te
- “of Marketing snd Inswection on a »ay. of ?s,- B fner month in the
o Soele of Rs. 196-3-220-EB-3-2327 e F e . o Thgegnpointee

©owlilly ulso be entitled to drzw dearness and Ouher allOWﬂnces ot the

_, rates admissiYle under, and subject ‘to the conditions laid down 1n.
. j;,*he rules. and [orders’ po*ernlng the. nrﬁnt of ouch ?1low‘nces in force
. from time Lo time,

e
' . . ‘ ¢

. -
1o 7 - " : ..

-’ « .

2. The tér ms of :pnoin,menu are as follovs -

1} The nost 1s tempor~ry -but is likely to hecome permanent. In the
event of its hecoming mermoncat, his claim for permanent

* ' ebQorpbion vill be cons¢€ered in ﬂccordﬂnce with the rules in

fo*ce. , . - o

' - 11) The ﬂoﬁoinhment 1s 3urﬁ‘v temporary and laible to he ter minﬂtod
- o ﬂny Time hj ol monuh s notice civen hy either side, viz.,
» i the =npointee the nanointine suthority, without assipniny ﬁ“{
reasons. ;he ~nno¢nu1nn ﬁuuho";ty, however, reserves the righ
of terminating the services of the amointee forth—with or before
_ / the explration of the stinulated period. of notice by meking
b payment to him of a sum caqulvalent to the nay ~nd allowances for
l : , the period of notice and the unexnired portion thereof. .

..
%

t B Sk annd

111) The heedruorters of the nwost is ot Gauhati . but
the ennoinitment corries with iu the anility to serve in
any vert of Indic. : ¢
Other concditions of pe”VJvo will be governed hy.the relev‘qt

}Jb
<
N

rulos ~nd orders in foivce from time to time. .

Be he aﬁnoinvment ﬂill be further subjedtito - :ar

- , " Produciion of s ceniificerie of ritness from the comnetent
! I ) medicﬁl ¢ 11*‘%0 -"{t‘r I'lﬁTlelJ‘ C‘ﬁril Suraeon. "‘-“‘m“..;n‘-‘ ‘M¢~

. _,‘_ . - w.f, rb&. -
K Submission ofaa c00¢cv:uknr in the- nreso*ibeé form -and: in
(
l

2
P
~

-
i
e
Fre
~r

_\;( the event of Lhe condidate: hﬂVan more - than one w1fe.livinp;
"SHLSP“ Or being marv riéd to a person h“Van moére than .onefwife ldving
the aﬁpoin,menu uill'oe sunject .to his belng exempted, from

I . . the enforﬂemenu of "the_ requirement in uhis hehclf. .
“444) Taking of an 2oth of qllegi“nce/f"ithfulness to the ' ‘|
-  constitution of ndia ( or mking of oSlomn ﬁfflrmauion to
: thot effect) in the U”GBCTibed forme - . SR

y -

.7 4v) Production oflﬁne fcllouing O”l?inal ceruificetes - T

.

SR ; . (a) ﬁxgxgxﬁﬁipigxx/CAvti_¢C4tos of educotion and other ¥

technicel ‘qualifications. s
(h) Certificote of cgee 8 | }
Pa—— ki . - ,
. : ‘ t ' e, e ! .’ ‘_“'i.. ..... P )
. ’ N . i i o n'on;- C(.)ntdoo.og,['u‘o'ac:.

s |
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e “7ff(c) Char “ctcl Geftiﬁmc‘te in the nreSC“ihed ?orm‘— IR :
tioested by o Dis*rlct liagistrate or Suh~Divisionﬁl*' .

ﬁkff'J” o R "i)
; : ' Mﬂv1strtue or Ythaeir sunerior officers in the casp‘ oo §
of condidatas for Cle 288 IRI pogts.., i

Certificates ih the *esc*ibed form in. sugport of cendidates' |
to c Scheduled CQSMG or 'Sc eduled Trihes . l

q(d>f
© claim to béhng

the C?nﬁldote {s servine, Or is

4. It may-please be stated whe Lhev

"~ under obligation” to serve, another, Central Govo“nment Dep?rtment, e
,S*"te Government or o nuhiﬁc uthO“ity.A‘ ‘ .

s,. If.any ceclﬁv tion. ni"en o inf o*mpuion Jurnlshed by the condidate !

the, candidete is found to have wilfully

nroves. to he folseor if

. supnresspd sny materiasl
L from service and.

?-v‘r‘ “"'v”"“

'Shri

gttt im o¥

such other. ection.es
"--My-"-. W;ﬂ-}m«r ‘—"!ﬂ'\ T 'v'-f“'h g?‘gv"‘:f“

N Nareswar Nath v

int o"'m:atlon he’ rill he 1iable ' to’ removﬂl

me y de'vm .necessery.
,quﬂ-\,.-.-dw-“‘ﬂ,l IR

TS willing

Government

A ...--..'

'to nccent the offer .

on thd uerms~c

qd concitions stiinula; uec'* vbove&

[ . N

4{mmediately &n

;should “intimete -his. Q.ccepuance "to thé undersigned

f " peport himself for duty to the 0ffice of the ;lmeSBnier_Max:keting_ :
: Officer Govt. of India, Gauha‘ti—z, not laten than A7:2¢ 1975 '_‘_‘ o
¢ ) ) - - “" \ 1 _'g_-.', [ ‘V" . i
i ¢ TIf he frils To renort himself f‘or ﬂu“cy‘ Y tﬁwt dﬁ‘Ee the;,offe'r may i
2 R . bo ‘tT‘eate@ ﬂg C"ncelled P " N R };1 o r R NSO odrn '
! ) . s N " - !“ 3‘ .'- 'al "“"i" '
[ 7o "\To travellirgs; 'wllownnces W.L..Ll be '*llowed f‘or joiningr the !
s v"' P v EUnOinumontc . f S _J . 4 : e ~", e .'r -"!'1 ’ F;}' At *\I ’ l‘
{ __ . He. shmlld cknovledge roccibt cf thif‘ llemomndum.{ e ?
{)»;;»-nmﬁu\, _},___ L b e SRR ‘»- s w.ﬁ\:‘ . r; S ., . ;
. s CERSA "Ae‘ Lo

1 \rjOtM

/3. <
_ - | (B.S Saxena) R
OF PR Joint Agricultural M I'k("binf’ f‘@viscr .

Yo uhe Government of: ndia. |

L . ) o . v ..
i . . .

-

.“( s . '
* ~

Tos /
anri Nareswar Nath, Villege’ Bartari, P 0. Euturi, et
District Kamrup (ﬁssam), s T St
- Copy .to - ]
f ' . 1) The Employment Exchange Ofﬁ.cer, Gauhati. .ghri; iNareswar Nath
(Reglstration No,19€0/70) has been, ‘selected for appointment as Grading .
" Attendent in the office of the Ty..Semior Marketing Officer, Gauhatl,
‘whois being requested-to intimate him'the_ date of, joining of thls
fmﬁ;m candidate $ under advice to thi’s: ofﬁca. R SR
"2). The Dy, Senlor Marketing Officer;. Gauhatiy - Prbforma’ referred to
- - ghove duly completed by Shri’ Nareswar ‘Nath may please be sant to, this
S _office as soon as. “these are submitted by chii Nareswar: Nath. The
| - " concerned’ Employme Exchange msy be intimated ‘about the'date of joining
q/Shri Naregwar” Nath'1s being appointed under _scheme for Market. Research

and Planning Cell. - _
Region, Calcutte.

ey Y- et s v -
.

o o—— -
t

o e

?f } Senior Marketing Oﬁicer y Incharge Eastern

. 4. Dte. of Marketing .& Inspection, Head: Office, Faridabad.

;"v c 5. Dovte IIX SGCtion D yQIo, OB 00, Nagpuro )

; " 6. Personal f1le - - Jes T I U A

(L - 70 Glla,l‘d fileo ' o -'; SR ‘; " ‘-“_'

I SRR * .

LT L. for Jto Agricultaral Marketing Adviser 5

4 - L .. - %o the Govb. of Indis, .

. * . ey LT Jor
| " : R

ey

I
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.. o f?.\@‘ ANNE%MNA&C oy

S ) , No. b.&.12011/7/81-ndm.111 ‘
o e o . ThoRNEW OF WA N
; JIINISToY 07 iUidh L DEVELOP I
. . DI:ECTOWRE OF 15 (B ING A IRSFT TCT ION
: o : - Biadl 118As OFFICI N.5. 3LDG

: i NAGP B

'a S D&ted the 21st Jhy,BZQ.‘

+ +Tl+f+—or++-r-"+ +§9-&§$ 2?-42-

“The Joknt hgrlcultural uarket mg Adviser to tI .e Gover:ment - ot I*)d 1a.

28 extended the short tern. appointnent of the underment iome d Dersons as L,..D.‘D,-'
m the. sub-offices*of this u.@néq.tom-c-—f‘ox mﬁrﬁl’"‘éf peri 03 of, ans

e g ¢ e - .

i.:i‘d igdted againgt ‘each. ... . . ,
}, .- A e '-5 ) . __:T‘ N ‘ - g : ,
r- u--t U--_w-b-‘--ﬂ--ﬁ"‘?‘“uﬂ‘.ﬂ’ﬂ‘f‘:‘f--—ﬂ.d'ii'ﬂﬂ&:f.'-idhfﬁ;;?‘“ﬂ:i‘ﬁ?:‘ﬂ-ﬂ‘.~"~#ﬂﬂ~~ﬂ-“~~~“ﬂ—~-ﬁ“~—1ﬁh“—
.M. Ofiice “ S " wané -, --. 'Date .fron wiiich extendec‘
- e e e s . wiap S o l—n-—wma—mm—ma—}n*.‘—aun-{#—-{ ar vr"“ - a»-d—n—- - ‘"“nmﬂ-——b“ ————————
1., _Sari juidktiar Singh =~ - . Chamdigarh. ,;5_..’5'.-8,2- to 2.8.82
s n e o , — . '
g A 27 Shri Nareshwarnath ~iGauhati 7.5.82 to  4.8.82
} .3, 'Shri Kuldip Singh  Awritsar . 19.5.82 to '16.8.82
‘ 4, Shri A, ieurys - Bhopal’ '30.5.82° 6 27882
(" 7 5, Shri K., Pushkar. . Lan pur- ' 5.5.82 to 2,8.82
| ’ : . . . N ] . . ,
il' . 6. Spri J.C. pfi;aazq}ﬁ ' hhgeaabad’ | | 9.5.82 to‘é '8.82
] s ——— A - : i A' ..- . ‘ - : . 5 —-.;i: "Y’ ...n--i'w —————

‘ '“‘he above ayp01ntmenta will not conter upon hétﬁ;{iﬁ‘y‘r'ight for

{“*-—- clai-nlng regularisatlon eto. .. e »,,...._...._.-./
. | | LI ¢ H IR T .t).;_‘ ‘“‘. ‘i"!‘!‘“ ‘(E‘LS. C SEN, )A’ .,‘. - .'3 : 0 ﬂ.,,'r

i p . T . e+ e .. SECTION .OFFICER. - . ;

, S : - for Jomt Agricultural ‘Sarketing hdv iser
‘ to the Gov ermnent of India.

0IST. LIBUPION ,
1.5, The Jy.Senior (ar ket ing Officer : Chand igarh/,Gahhat 1/Bh6pa VAnritsar/
»  and Ahmedabad, A S o
" 6, - The Chief Chemlst‘,- JAL, ‘-{anpur.? - -
‘-7;12.‘1‘11'(3 ‘Individuals’ comerned through ieads of Oft-mes.
13, fhe Jy.Agricultural-iarketing Adviser IC/ii., '3ox.bay. 3
14.-- -"he Senior .i@ari;eting Officer, IC/I‘K» New Delhi. R )

ad xble..uy bnznor,, xiarket ing Offme? ; IC/Yh-s Calcutta. L e -
ki .-mnua»--.»“w »élﬂf/BhO D ”I Nagpur.

7 1

BN

16—1'lPay and Accounts OffICbr“’“iﬁ“’l&

i8. “1nd1 unit for .@11’%&&13:; lon. ,'?:‘ . ”--_ . g ,I_:.’“ - ¥ ..
19-27 uuard Fn. K(_,%ﬁme Ordh'éfrd i1? / Personal files.
& ) O O , e (:‘} . s
daﬂ Sl)are.‘_k ™ s . At .5 S « -
] . (v‘
*Potle¥* v
. N !
\\,,\ ’
A\ A >
,_\\' )
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OFFICE  HELCRATTDUL!
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4
Consequent on Jo'ning of Sri Rajanifanta Das
to the poot of L.D.C. . 7z OMfice ieuo llo, A-1201/1/83-A
TIT Joked 17=2-84 cf tho Joint Agricultural Marketin
Migpur, Sri’aarashwoi oti stands relieved of his du
a{¢] POJt Of L.DaCo

Welsls 12-3-84 (forenoon) and revert
baclk to the post of Lztoratory ATtz éh

and *iuc, He may plecca2

fand over charge of L.D.C.
RnJdral Kanta Dag. ) ro fri

4l
Dy. Sr. liaw

¥//g;;: Uareshwar mata,.

Le.o,C., Gaunati.

-

oN,

Adviseér,
les ’l»‘@'\ s

-tendent from the same date *

Gaugigﬁggggfficer,

g -~
T S g BN B et - TR el T
N ~,
» N . - .
Copy to i« N
- s L e Sk W e . N
1, S»i, dnduni {antua Lzo, L.2.C0 o He mey pleesa
U . - - L
teoiic over charge ol 1.35.C

.o oZCroa Sri, lareshwar NatA.

. BN I I I r
2. account Sactlicn DL T., Gav
nceescary cecticoa.

2ti in duplicate for

A H

., Rucruitonnt Zilc.

v Dy, Sr, Fark ing Cfficer,

Coul:atd,
A N --
. - .
& . 1
% /' " !
& . . ] o
L] .‘ [
Lo, .
| .
‘s

.
Date : 12-3-190&4, T

_—— e -
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3' [ "“""4,' L . . ey’ O i . . e V . R - :
TN CTTANT .-ubANNEKW'EJ,EL-
o st T rathan "',.3 ) -7, ' - o S - =" “ " ) [ m—— . T ——
- b g v, .ﬁ‘f}“w ., i B . 2 . ., . . . W R .
. \:&.’“ b :‘“’”(;f o . A f : oo o ‘-\-' - . ’ “ y
P NS | | s e - , ~
- . . Y PR M . \ y - . - . ‘ S
o Tt T Lo No,A-32022/1/97~Estt. (Pt F.)[232— N

s be : " * Govérnment ‘of India

o e ' Ministry of Agriculture L

TR N Deptt.of Agricultuee and Cooperation

vl : ST " .Dte.of Marketing and Inspection -
- - o ~ ' BHO, New Secretariat Building

"' Nagpur,dated the 7th April,1999,

.. QFFICE ORDER NO. (/1999 -

. o
.
5

e -ThefJoint-Agriculturalamérketing.Adviser,'Directorate4
of MarKeting and’ Inspection, Branch Head Office, Nagpur hereby
appoints. Shri Nareshwar Nath, ‘Laboratory Attendant, Gauhati -
- to the post of LDC on adhoc:‘and’ purely short-term. basis 'in the

. T Scale' of pay . of Rso3050~7543950—80-459Q/e at Sub-office, |

: .Gauhati w.e.f. the date of his joining the post of LDC ¥@Rxa
for a period of six months or -a'regular incumbent ‘joinsx the
post, 'whichever is earlier. U T oo - '

b

-

L —_—

. -f‘ .I’ ' . ‘ . i _". « ' . ‘,‘ ) . ". . i Aw';;—-_’(y. s o':.l"."‘ . .

. o .".'-."4.. N . . . K . s S .‘ : 4."... .- ‘ ':" ' ‘~ q \'\ c . ." :

I oGS sE) e

- : K ‘ - [« - Section Officer , , .

SR - . - . for'Joint Agril.Marketing;Adviser
. . . . ) v . 1‘..‘ . ‘.-. ‘._4-_‘. "." Te

f‘ ‘ E '".DiSfributioh = .. : RS
DT IR L - . ?.:. ". . . - .o
‘ 'l{;zfishri Nareshwar,Nath,*Laboratory'Attdt; through Deputy
e Agril.yarketing'Adyiser{;Gauhaiig*“' Ce D
' ,i\'-Zii2l-Dy.Aéril.MafkétingAdvisef}gGauhaii, with reference to his
. ' endt.'No;L/S/?S-GWI/ZSQ'datedfll;l2.1997o . . S

[} . .

' 3. Pay and Aécounésfbffiéeiinaigléféhchfhead*Office. Nagpur.
- I S i
4) Hindi Unit for hiqdi-version{.'

B 'Q-f'.s) Personalhfile_df'Sh.Nareshwér;Nath,;L.A;,_

o . ..6Q Office Order file. PREEERE
A - e . o -
7) Guard file. | = e
5 e . A o s ] N - : '.-‘: o
N n R Tt e e :

|

h ' ' .
. . .
. ) e i e T .. . R
< - '&/l L, . f ' »”~ 3 : . .o . * - , \.\‘
ﬂ( . . , a .
B 3 " . . - :
. . B . .
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The Senior Marketing ‘officexry
:Incharges Directorate of Marketing & IRSpGCtiono
g gauhhti.

: . Dated=20w4-99

& ’ , = S .

Sﬁb;— ‘ Joihing Report- Regarding «

-

. Sir ' | |
"’ In pursusnce with the office order Noe 66/%999.7/4/99.

recived from Jte Agricultural Marketing Adviser» Branch flead offlces
Nagpurs I em to report for duty to the post L.D.C.on {Ad-hoc) to=~day

" the 20th Aprils1999 forenocon in the Directorate of Marketing & Inspection
'Sub-office: Gauhati. L .

a .

This is for,your kind informatﬂon please.

Q_

. v O
. 5 AW
Lot .o : Co . ' ‘ f\\

S | b . Yours faithfully. ,' L\
X ' ‘ : :
4 /VQVL¢.J?050UL»/V ’¢¥AC?7
~(Sri Neroswar Nath ) ‘

L.D.c'D .r‘{.I L Ga\.ihatio

; , \



ie
B
¥
-~
a
Al
het AR
¥
¥
i A}
o
.
et
7
.
-

Adviser, Guwahati for 1nformation. He 1is requested to take up ‘

: - , .
AR 755{;'FJQXZ‘. d .Q f‘

o - 21’ Z. N ATE B/y REGISTERED FOST. * 1
AR ’No.A-lzou/g/ge-hstt Uy |

5 o Government . of gIndis AN‘N\J \,\‘@\%;"'G_ i
A PR Ministry of<&gricu1turq~3- -~ ;
4 L Deptt.of”’ Agriculture & Cooperation o ;
EECURICEE Dte ‘of Marketing:& Inspection,: BHO,\ S

CTe e T e T = “’3 Ney Sect Building« RSO TS SRR
The Regional Director(NER) B Nagpur,dated thevl.ath April, :
‘Staff Selection-Commission Al iy 99
Regional Office,; Rukmint Nagar._;é; ﬁ5”~ G 3
;P.O Aosam' SaChiValaya. ,}-'\" FHRN S . "‘. :
JGUWAATL -2t e © R V !

) ,{‘r? : JW'. . _‘ff..‘"f; e i
'.‘.‘.. . ..A v,.'..."f. ' ‘.’ -"_f, - . ' {l
. Subtim Nomination of suitable OBC. candidate for the postg,-- g - |
AR of L0wer Division Clerk -regarding.o o S i
Sir, \‘”f‘ o % ! ﬁ

- ; t :.‘:-' : i

I have the honour to state that one post. of LDC. is" . i

requircd to.-be filled up-in the Sub-office:of, this Directorate !

at Guwahati. The deta;ls are given in the enclosed requ191tion !
form(in duplicate).. . ° . PR AL {

SN It*is, therefcre, requested that suitable candidate" : ;
may please be’ noninated and forward necessarxy dossiers: containing i
relevant documents in respnct of the candidate foxr- further ;
necessary 3actlon. '

S L Yourg faithfully, J-é
LT edl- j
Encl s~ Requ151t10n Form.~'$:_wtgj | (G S.WASE) - ‘..‘, s g
' B LA AP S Section Oﬂ&cer RS ' !
- RV ~ for 301nt Agril Marketing Adviser S ‘
. . Lt -' e .‘ o ‘ _’w o Sty -» ;. ‘”\k ‘ 1

L e ! ',Q-:; v vl i D .' !

9” S R ' . .
vég;; formarded “to the Deputy Agricu’tural Marketing B

the matter with the mimi Staff Selectlon Gommission personally -

for early appcintment of a suitable candidate 1n the post of LDC. ,
S e fornJoint Agril Marketing Advisgr /g
L | . r - ‘. Tr’ .‘i.:.='3fv.’ .7 "'47"“4 “ o L )

|
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Nb.AnS?ORZ/L/Q?mBstt (Pt. F.)}ﬁ l
Government o dia

_ o Ministry of A%riculture & Co—operation

< . ‘ .. Directorate of Marketing and. Inspection

S e Branch Head Offlce New. Sectt.Building

| ‘Nagpgr,déted 'the Ist Dec.,1999,

)

OFF ICE ORDER NO. 363 _[1999

.-‘-----—-c-.n-‘-b — o

‘ The Joint: Agrlcultural Marketln Adv;ser, Dte of
.. Marketing and Inspection, Branch:Head Office,. ‘Nagpur bereby
" extend adhoc appointment of Shri Nareshwar Nath, Lab:Attdt.
Guwahati to the post of Lower Division Clerk for a further
perlod of Kix months w.e.f..19.10,1999 £ or a regular incumbent
joins the post, whlchever 13 earlier and posted at Guwahati.

e

o (M N.MANT lYER)
" Section.Officer
fOr Jt.Agril Marketlng Adviser

Dlstrlbution s

- ik e e S ot e i P

\/I//éh.Nareshwar Nath, L &.(Adhoc LDC) through Dy Agrll
Marketlng Adviser, Guwahatic - P

." 2. The Dy.Agril.Marketing Adviser, Guwahatl with. reference
© to his letter No.A- 14/7/99~GHY/567 dt. $22,10.99. and .
telegram dated lL Ateqga -

3.<Pay &. Accounts Offlce DMI, Branch Head Offlce Nagpur.
3;'HlndllJnlt for hindi version. ' :
. B, Office Order file et
6. Personal file of Shri Nareshwar Nath LA(Adhoc LDC)
7. Guard file. ' :
8. Spare copy.

<< T e et e

e z% -~ Averely o




o " - | | N
- - 24— Annecund = 1
No A-32022/1/97-Estt. / 62
' ggvarnmgnt/oé Iﬁaia 5
-+ Ministry of Agriculture S »
. % . Department of Agricilture and Cooperation
3 : Directorate of Marketing and Inspection
I . Branch Head Office, New Secretariat Building
B ; ‘ L ' ,_ E ‘Ng‘g'pq;-;datéd the 8th MaY.QO‘OO.

' OFFIE ORDER NO. [ b . /2000

‘ . .The Joint Agricultural.-Marketing Adviser, Directorate
of Marketing and Inspection, Branch Head Officer, Nagpur, hereby
- extend adhoc appointment of Shri Nareshwar Nath, Laboratory Attdt.,
> Guwahati to the post of-Lower Division Clerk, for a further period
of three months with effect from 24.04.2000 to 23.07.2000, till a

~ regular incumbent joins ‘the post whichever is earlier.

T,
. e \
o .. . kY
[ \\._ .

‘ o | G.S.WASE)
o ) : ' D Section Officer
- e : for Joint Agril.Marketing Adviser

“Bistributioni-

P .}‘Shri Nareshwar Nafth, 'L@C(i\dhdé) thfou'g’hbebuty Agricultural

. ‘;aai-keting Adviser, Guwahati. o :

%/2, Deputy Agricultural Mafketing Adviser, Guwahati, with reference
A »to his letter No0.A~20014/7/99-GHY /327 dated 10.04.2000.

3. Pay and Aécognts.cffiée‘r., DAI, B ranch"Heiad Office, Nagp:ur.-

5. Ofd'ce Omrder Eiie’ . k i- |
6. Personal file of Shri Naréshwar-Nath,_;..A‘.(Ardhoc LOC)

SN s 'Guard file.

4, Hindi Unif for hihdi _.ver_éion{

8. Spare copy.

““"’" ‘@“/ A
| é& A8
%‘\”\A /\‘5\0\\@\- N

|
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No.A-32022/1/97-Estt. (Pt.F.) /E RS
. -Government of ‘India -
“Ministry of Agriculture @ o
- Deptt.of Agriculture and Cooperation
Dte.of Marketing and Inspection . .
Branch Heéd'Office,'New;Sgctt.Building
Nagpur ,dated the 25th Aug.,2000.

‘OFF ICE_MEMORANDUM

Subject :- Extension of promotion of ShfiaNareshwar
‘Nath, LDC(Adhoc) beyond three months - reg.

A" o™

' : The Deputy Agricultural-Marketing Adviser,
Incharge, Sub-office of Directorate of Marketing and
Inspection, Guwahati may please refer to.his letier No.
A-20014/7/99-GHY/1631 dated 31.07.2000 ‘regarding the
subject mentioned above. In-this connection, it is
informed that the official has completed. one yearlit

: . may not be possible to.extend -the.further period of adhoc
L_ddhbc— Serviet gppointment w.e.f. 24.07.2000 to 23.10.20C0 i.e. beyond

one year in terms of the recent ;instructions on adhoc

M e Fenuay, el A = . S =
M s 2 w"",/7ar.w_gpln"unent Tssuea by the Department of Personnel and

-Fy\c\—-('{’. E-o'h" 2

e Ly M e T — e

9Tsining. Accordingly, the official stands reverted 10
The post of Laborzbory-Attendant on 23.07.2000(A.N. ).

. (G.5.WASE)
o . Section Officer :
for Joint Agril.Marketing Adviser




from the Dranch Head OfficesD.Msles Nogpur vide Office
< MemorgndumNo.A-3202ﬁ/*/97~Batt(?h.?»39
: "~ Augusts2000s Shri Naroswar NathoL.D.Co(Adahoo) stands

- "AN‘MEXW@\%\;—KB

. NosA=16013/3/99-Bsite /AN
Government of Indis . S
‘Ministry of Agriculturxe
Deptteof Agril.k Coopexation
‘Dte. of Markoting & Inspeotlion' .
K+Co Roads Bharalumukhs =
GUWAHATI 3. 781 009.

o

Dated thes7th Secptembers2000.

Invdomplianog of dirootives reoceived

630 dide 26th

PO .

reverted .to the post of Laboratory Attendant with effect . .

from 23q07.2000(A.N.) in terms of the instruotions on S
 Ad-hoc appointment’ issued by the Department of Pexrsonnel

end TrainingsGovernment of India. -

_ (Dxe. DeKe Sinha)
DyeAgricultural Marketing Advisero
Sub~Offices DMI» :
Quwahatie ' - ,

DISTRIBUTION t~

/,
\//1 b4

24
3e
4o

Do

Shri Naroswer NathsLeDeCe(AdhOG)sDeM eI erSubmOf ficoe
Guwahatie ‘ _

personal file of Shri Nareswar Nathe
Account SectionsD.MelesSub-Offices Guwahatd .

InchargesRegional Agmark LaboratorysGuwahati.

" The JtoAgricuitﬁiai‘Murkotingihdviﬁor»DtGQ « Marketing

8 InspectionsBre.Head Of ficas Nagpurs with reforenoco to
his O.Me NooA=32022/1/97-Estt (PteF+)/638s dtde 254802000,

B

Mg
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Greet] -y »
o m 7
SeA ey arETy
Central A¢miriabati-on Tritimnal
IN THE CENTRAL ADMINIS TRATIVE ‘I‘RIBUNAL $se GUWAHATI
RTRAL 1 R
! )
M ety ;. O.A.NO. 3§8/2009 S =
Gurahaty et Y ~ T
Shri Nareshwar Nath § N

-VS- :
Union of India and others
In the matter of

Show cause reply submitted by the respondents,

. The respondents beg to submit show cause reply

as follows ..

1, That the respondents beg to state that as-per
recruitment rules, for the post of L,D,C, the post -
at Guwahati was earmarked for direct recruitee only.

L}

2, That the applicant was promoted as Ad-hoc L;D':C:
only on short term basis against the regular post of
L.D.C, till direct recruitee joins or till his short.
term tenure of Ad-hoc promotion gets- over, as the
case may be and whichever is earlier,

3. That while ad-=hoc promotion was given, the -
applicant was informed that he will not be conferred
upon any right for claiming regularisation ete,

Since it is a time gap arrangement in-terms of ‘the

instructions of the D,0,P.T., the appointment on
short terxm basis cannot be-conferred upon the
applicant for claiming regularisation,

4, That in the meantime the post of L.,D,C,' at
Guwahati against which the applicant was given
ad=hoc promotion has been abolished as per Govern=
ment policy, so he has been reverted,

S. That 1i£ the L.D c. post would not have been
abolished in that case also, the applicant could

~ not be given regular pramotion as there are other

senior Laboratory Attendant to the applicant,

40‘ ceseee 2f=
R. J. VERMA
Jt, Agril Markeling Adviser
to tho Govt. of Inéla
D.M.1. BHO. NAGPUP



.........................

I, Shri R.J’.Vema} Joint Agricultural
Marketing Advis?er, Directorate of Marketing and
Inspection, Branch Head Office, Nagpur (Cadre
controlling authority for Group *C* and ‘B*) do
hereby solemnly affirm and declare that the -

- 8tatements made in the show' cause reply are true
to my knowledge and information,

And I sign this verification on the 92ndl -

day of November, 2000,

Place: Nagpur (R, J,VERMA)
‘ - R:¥; VERMA
Date 3 Jt. Ageil. Marketing Advisar
to the Govt. of Indla
D,M.I. BHO. NAGPUR,



IN THE CENTRAL ADMINISTEATIVE TRIBUNAL:
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GUHAMHATL BENDHM BUWAHATI.

. A NO. 338 OF 2000,
Sri Mareswar Nath
- fApplicant.
-Yarsus-
Th@ Unidon of India & Ors.

- FRespondents.
IN THE MATTER QF:

Rejoinder submitted by the
applicant against the show-
cause reply of Lthe Respon-

dents.

The humble applicant filed

his Rejoinder as follows:

11 That with regard to statements made
in paragraphs 1 of the show-cause reply the
applicant begs to state Lthalt vyvour applicant

appeared in thig Departmental competitive

cexaminatione 1285 at Nagpur Ffor the post of

Lower Division Clerk (Gub-0FfFfice), Directorate
of Marketing Inspection. The Roll No. of the

applicant was O8 and accordingly he appeared

|
|
3
b
"Tphet

in  the said Departmental Examination. The'

applicant also appeared in ancther examination
of Staft Selection Commission but till todav

2

the examination results have nat hean

declared.



;D.

mn

b

)
&

ure-L iz the photocapy of Admit

4]

-

1T

ard O FFioe Memorandum vide Ney. F

EA0L2/1 /8- Adm~T11 dated g th

v

CoAugust Bﬁ,

2 That with regard to statements made

hi

in paragraph 2 and % of the show cause reply

the applicant begs to state that he is Wworking:

1

‘as Lower Division Clerk for last So% years in

’

a wvacant post. fs such, he can be easily
regularised in the said post of Lower Division

Clerk.

-

T . That with regard  to Statmm@ntﬁ made

in para 4 of the show-cause the applicant begs
to state that it is not true that the post of
Lower Division Llaerk 'at Guwshati hasg been
abolished. The Respondent No. 2 vida' hig
letter No. ﬁ«iEGii/E??QwEﬁttXE#S dated Nagpur
jz toh Apdil, 1999 requested to the Regional
Director (MEFRD Sta?i Selection Commission,

Regional Office Buwahati  to nominate a

71

suitable Other Backward Class (0BC) candidate
for. the- - post of Lower Division Clerk For
filling up vacancies available in the Office

af the Re%mmndent'Néﬁ S It may be stated that

the applicant himself is an Other Backward

Class {(QHECY candidate. The said letter has

been annexed with the Original Application as
Annexure-5,

\

it is also pertinent to mention here
‘ - o Chalg
that there is one Lower SLVLELQN‘ Foslt at
, ‘ W W Vocewt - )
Shillong D%%ice‘ The Office of the Respondent

No. 2 issued a circular vide letter No. A-

s a2 |

e



i

1101371794 ~Esastt(Ft. F.l/636 Magpur dated
iR d, August 2000 to all in-charge of the
Sub-~Dffices at New Delhi/Chesnnai/Mumbai/ Cal-~
cutﬁa?ﬁuwahaﬁi/GunturiChandigarhiLucknow/
Jaipur /éhmpal tar willinQHQSﬁva the eligible
JDCKLDC!GA/ChQWMidaF for posting at Shillong.

Annexure—M 1% the photocopy  of

)
e 10 " gy

circular dated @37 August 2000,
47 'Thaﬁ‘ with regard to tﬁa statements
mads in paragraph 3 of the show-cause reply
ybur applicant begs to state that he is the
Senior Most Labmrafory Attendant. As ﬁuﬁhg he
is eligible for promotion to the post of Lower
Rivision Dlerk. | |

in view of the above facts  and
circumstances your applicant submits that the
show cause submitted by the Respondents, are
not correct and also misleading to the Mon'ble

Teribunal.

~

Bl
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4 . : :
VERIFICATION

Sri Dharonath

ek 1

I, Hri MNareswar Nath, son of

presently working as Laboratory Attendant,

Regional Cfgmark l.aboratory, Ministry o f

ﬁgriéulture, K.C. Road, Bharalumukh, Guwahati

9 the applicant of the instant case do hereby
5&1@m51y' verify that the statements  made in

the rejoinder are true to my knowledge belief
. " + . N . : .
and information and no material facts has been

suppressed.

and I sign this verification today on

the jMAQday Q¥IhoughmEOQ0 at CGuwahati.

. - . . ngﬁwmé*ﬂ

this

ok NWS-Seove N
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1 ROal | NO,F434012/1/82~Acm, 11T REGIS’I‘ERET\&\
e ‘ _ Government of India coe
fo- . ' Ministry of Rural Reconstruction
. . Directorate of Marketing and Inspection

Branch Head Office, New Sectt,Bldg.,
B " NAGPUR-440 001 :

Dated the 9th Auqust,1983

L. e e == -OFFICE MEMORANDUM

Subject:~ L.D.C. ( Sub-Office ) Departmental Compeittive Examination,
1983 « Directorate of Marketing and Inspection, '

’

.. L - K i ’ ¢
— b — . e s e,

: Shri Nareshwar Nath is informed that
he has been allowed to.appear/a@peax‘pxéviséeaai;¥~in the L.U.C. Grade
( Sub=Office ) Departmental Competitive Examination, 1983 to be held
- in the premises of the Central agmark Laboratory, North Anbazari Road,
Near Nagpur University, Library, Nagpur on 28.8,83 (" Sunday ). The
- Time Table of the Examinatign is as under:- I

.

Poper *a' 1 10,30 to 13,00 Hrg., 1) Sshort Essay ,
L T, o, . ii)} General Knowledge | 4
" Papér 'B' : 15,00 to 16,00 Hrs, ' General English
2 - He is reduested to bring aighen, pen&il and other articles, -

The answer papers. will be suppliod by the Branch Head 6ffice, He is
reduired . to-be present at the examination hall fifteen minuteg _
~ before the commencement of examination. He has to wake his ‘own arrane

gement for boarding -and lodging at Nagpur,

3. "He will be entitled to T,A. as on tour without.any hauldéing _ f

allowances. The payment of T.A, will be made by the respective Heads “

of Offic (ST . .o v ‘9,;_'{}5 LS R ot ,:{ .
' S | RIRTSSR e

4 Provisionally admitted candidates are warned that, 1f it 1g

- found, on verification, that their educational Qualification is not.
‘ of\matriculatioﬁ standard, they will not be entitled to T,4, for
attending the examination and also the period will not count as duty,

-

5.. He has been allotted Roll Ng. 08 ° » The admission card
bQﬁring”RO;l Number is- enclosed. He may please give his specimen

b

- . . ~ -

- . A -‘. ’. | -— (P’IO)...........:
, e |
, o | .§¥&5\;/,/AP _ o )

‘-,.,_ ‘5 ;Pfovc‘t . : ‘ )

3
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SN

————

_2). Qopy to Dkrector of Laboratorjes, Centrd

. 4 T 2 ET L | | ‘

‘signature in the admission card, if Dot already done so, He is -

redquired to bring his admission card at the time of Examinationg

N ( P.C. PANDE )
; ) Section Officer

for Jt. A?ricultural Marketing Agviaser
to the ‘Government of India

T . .
shp; NARGSHWAR NATH,

0/0 the Dy.Senior Marketing Officer,
GAUHAT X

vt

1) ‘py forwarded to the Dy.Sr.Marketing Officer, Gahhati,
WITH THE RERUEST THAT, original meant for the individual may be
handed over to him,

T e e M Al e e o e - -y - yw * 4 L .

with the reduest that he may not 'allot the Lesture Hall to any other
on 28th august,1983, ‘ :
: N «
3) Copy to Section Officer, Adm,IV~Section,'U%IfBHO,Nagpur with the
reduest that arrangement of 120 Nos., of answer books may kindly be
made, C ' -

. ' : : for Jt.hgricultural Marketing Agviser
: " ‘ to the Government of India.
i .

“Potle* . N ' . .

v 8885..., . - ‘-'OOO - -

—————

mark Laboratory, Nagour
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- “may be forviarded to

. uﬁ»Incharge,NeWVDelhi/Chennai/MUmbai/:alcutta/ SR uﬂzﬂf-}.ﬁ“*f;’;
o ~quwahati/Guptqr/ghandigarh/LQCknow/Jaipur/thpal;a:A 1l.f;“;"‘
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o
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e

L TOP PRIURITY
ST el NolA=11013/ 1/194'-E'stt;-i(P‘C-P"-‘)"":/i
oV Ministry'sof Agricultirer e
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7?ﬂDgptt:of}AgriquiUré'&:Gopperéiiaﬁ?”;:

A n
Lot ’ .

b

'f'!fffcﬂfﬁbﬁfLAﬂéﬂ?T*

¢

Ui~ Opening of nev Sub-office’ snd BAL of DT st Shildimg © .-

ce T -“Thé”Deputy'Agricpltural-Marketing‘Advisep;'Inchafgé;,};, R
x]New'Delhiﬂshenﬁai/Mumhai/Calcufta/Gauwahati/Guhtur/Chandiga:h/..h" et
. LucknovdﬁéipUp/thgaliaudzlnCharges;oi:all,SubvqffiCés/Regioqal e
:fﬁgmarkfbaboré#ory«a?eﬁihformedvtha%;a;heijUb»foigewandQR;A;L,u_;v1”
is going,tc*startlforkingpat“Shilléng¢9hortly¢and thefollowing = .. -

‘ ﬁposfs,of-GrpﬁppﬂZ';&.WD1~are'beinggprbvidedﬁtheré;,"? ey

20 GeAL Cocmended T N T Ty N
3. Chowkidar=- L - . P LA TS

U e 1) Sy, A

The S ) R e T
«°. .. - The willingness of. th@g’gligib;l’q UBC /LEC /6 /o idag -
" Mmay-be obtained foriposting at Shillong and.such willingness CL
Brznch Head Office on or before 08/09/2000,: °
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I T
SRR W
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Section Officer .7 .-

[

P Y A P D L0, e DL,
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) s .(G.S'._\ ASE'mK e ‘." ;N |
ifér Joirnt Agril.MatketingﬂAdviéer‘L?‘5

_______

S J“Dté;bf_Mafketihgﬁapdflnspeciignu;r. ;;'§ Jﬁ?
L. % % . Branch Head.CfficeyiNgw;Séctinui}dingf3j '
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IN THE {.t.NTN\L Awll»(leRATIVE TR1IBUN
N ~» CL
- GUURH AT Btﬂtﬁ RT GUWAHATI
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'7«" t’
[4
4. . - .-
Gov.. St rciay -oun

hi Gt'whwl.ﬂ*“

("sCY“'

r@atrmt Foemine

addl. Leire

RNO, 338

Shri. Nareaua: Nath - *e te Applicanﬁ
T |

Unian uf Indie & Otharsv oo‘co. Raepundantso
: (Unttﬁén statements}filed”by'the Respondents No.1,2 & 3)

The written statements of the abeve noted responde nts
are as folloue ;- |

1o That the cepy eof the O.A.No. 338/2000 (hersinaftes
referred to as the “applibant),héa been gerved on the |

renpondonto. The roapondanto have gone through tha asid

appl!catian and understood the contents thereof. The

1nteruat of all the reapendents being cemmon and similar,

the respendents have fPiled thie cemmuh'urlttan stotement,

2. That the statements made in the appiicetien which

are not 6peé1f1call¥'admitted'by the reopondonta are hareby
denied by thc‘reapandente,

3. That uith :ega:d te the etutemente made in par: 1,
2&3 ef the application, the rmapondente have ne cemme nts
axcapt the facts that the applicant can not be allouwed to

continue as L.C.C. for the reasons expleined hereundsr in

this written stestement.

/ . Contd...2.

R, Y. VERMA.
Je. Agril liarkeiint Adviser
¢~ th2 Govt. of India
¥ L, BHO. NAGPUR.

euwahat Bent
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4, Thet wth regard to the atatencnta made Lin parc f
4, 1 & 4,2 of the applicatinn, the anauering raapondenta

hava no commanta to uffar as thesa are noatly mattar of ‘ x

roccrdo.

5. . ° That uith regard te tha ltatementc mada in para
4.3 eof the application, the rcapnndants atate that the

applicant was appointed t" the Pﬂat of Louer Dlvislon DA

Clerk on ad-hoc basis with effect Frem 06.02.1982 to
11.03.1984 againct the poat earmarked for direct rucruit

tm be filled through Gtaff Seleotion COmmicsion, quahati.- -

Consequent;on Joining ef Shri. RaJani Kanta Das to the .
-pnat of Lousr Oivicion Clerk, nominated by the Staff

Selection c.mmiaoion, the applicant shri. Nareauar Nath, =

ad-hoc L.D c.. stood ravertad to the poat of Labaratory
Attendant (Grcup ‘D'), vidc COpy marked as. gﬂﬂgxgﬂg_ﬁ;l.
It iz further submitted that the racruitmant rulcs fer |
the appointment te the post of Lcucr Divicicn,81erk
vcontemplates 90% of the post to be filled by direct

| recruitment, 5% on tha bgeie of ccninrity-cum-fitnema

from amangst these Group 'D' employees who are uithin
'.»tba rangs of seniority prescribed and 5% of the cacanciea |

on the banlo of qualifying examinaticn held hy tha

Directoratc of Narketing & Inapecticn fer the purponc. r@aif.

such againat 90% quota only candidatca whe qualify

.themselvea through the Staff Selection Commission can be

_appointed vida Aﬂﬂﬁjﬂﬂﬁdﬁ_z The applicant coulm nct
qualify in the Dcpartmantal Lompatitivo Examination i
the year 1983 for the poat ef Lowor Division Clerk (Sub~-
office) of the Directorate of Marketing & Inapactiom.a:c

/;;/////////’ contd. 3.

R'. ﬁ. VERMA.
8¢, Agril Marketing A4viser
to the Govt. of India
D.M 1. BHO. NAGPUR.

s SR s,
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wall as the Staff Seleétion Cemmission and hence he

sould not be appointed on rejulatlbaslc; It is statcd :

that no vested rights aere araated by mare comtinuanca

~on ad=hoc baala due to non-avallability of regular
candidata and hence the requeat of the applicant for |
rggulariZQtian can nat be conaidergd under any provision

of lBUo

6;. That with regard te the atatanenta made in para
4.4, the reopondonta state that the applicant wvas agaln '
appointed as Lawer Diviaion .Qerk eon puraly short term
and en ad-hnc basis uith effect from the date ef hia
~Jedining the post of L.D.C. for a parimd of aix nonthn op
till regular 1ncumbent joings the post uhichavar is

~ earlier vide Aﬂﬂ;xgﬂg_ﬂ_g It 1. not in diopute
~eccording te the rocruituant rules that 90% of the post of

' .L.D.C. are to be filled by direct recruitment, The _
: ‘applicant was appointed on ad-hac baeis in administrativo |
- exiganclao for smeoth functioninn of the office. In the

: face of the recruitment rule it is nRot open to the
‘applicant to clai- any vaatad right over the post uhich '
varo filled up by diraot racruitment. It may bo neted
that some of thess omployeeo including the applicant
perticipated 4in the qualifying examination intended'fir |
‘Group 'p! ;mplqygéa For filling up of the 10% refervod
.poat for them butthe applicant. wes not able to sscure
fanking in the marit list 80 as to be abéorbnd on;ragulaf
basis in the year 1983 Jhe respondents crave the leave '
 of this Hon'ble Tribunal to allew them to produce such

records of req01rad at the time g? ef hearing.

RoY, VEREY Centd.. .4.
Re o o
o, Agril “arketing adviser

to the Govt. of Indla

. D.M.I. BHO. NAGPUR.

e

.lv'.




Q4

-4 ~

T " That with regerd to the stetements mads in parae 4,5,

"~ the reapnndanta ntate that the post of L.D.C. was eammzked

for the candidate te be nominated by the Staff Selectien
Commissien onder 0BC qunta of direct recruit. The applicant
has accepted the action of the Respondents that the post of

L.D.C. is to be filled by a nominee of the Staff Selectdion

Commiasinn under 08C quata. since the post if fillad by

a diract recruit under 08C quota as per recruiltment xdhna
vida ANNEXURE R=2 belonging to the 0BC category, could hava'
availed the oppnrtunity fur ‘@ppearing’ in the examination |
canducted by the Staff Selection Commissien for abserption -

P

en regular basis but ng faliled to do so.

8. * That uith regard to the statemants mads in para 4.6
af the applicntion thelfespondebtn state that the applicant
was appointed as ad=hoc L.D.C. nnly en short tems basis
against a :egnlar post of L:D.C; on the tntmn and conditions
that the pariod‘nf appointman£ would be six menths or a
regular incnmbent'jnins the post, uwhichever was earlier,
From the terms énd conditions of‘ad—hnc'appointmenh it wad

made clear to ths epplicent that he would net be conferred

upon any right for claiming regularisation, atc, Since the

eppointment was a stop-sap arrangement in terms ef the

instyuctions of the Department of persennel and Training,

vide copy marked as ARNNEXURE R=4. In terms of ths Ninistry

of Finance, Department of Expenditure, guidelines on
expanditure management, fiscal prudenus and austasrity
maasuras vide letter no, 7(3)/E-(Coord)/99 dated Sth
fAugust, 1999 vi de copy marked as ANNEXURE R=5, the ﬂinigtry

of Agriculture issued instructions regarding report of the

« ;i:;//////// Contd,.5.

R §. VERMA
Be, Agril Marketing Advigr
to the Govt. of Indta
D.M. I BHO. NAGPUR,
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Right Sizing Commit tee for 10% reduction in the nunber or

posts in the Departmants including the office of the

Raapondant No, 2 vide . Aﬁ_ﬁxgﬁgaﬂ*_, for compliance.
Accordingly, tbelﬂeqpopdgnt No. 2 vide bis order no, .

abolished 74 poata tncluding the post of the LeDaCl held h

by the applicant on ad-hoc baaie. The applicant accordingljgw-
‘wes reverted to his aubstantiva poat of Laboratory uttadlgt

vide latter no. A-32022/1/97-Eott.(pt.F)/GSB datad |
25.08. 2000, vidse copy: marked as A NEXURE R-8. It is elsa

statad that had the poat of L.D.C. would not have baan

abolished, in that case also® the applicant could net hava.’

been given reguler prumotinn aa thera are other aaninr

 Laboratory Attendants aa wall aa Group DY officials for
, cmnaideration to the post of Louar Division Clerk undar

5% quota of the racruitment rulea. The neme of the lpplic.nt |

figure at serial No, 33 of the aoniority list vide copy
merked as ANNggUBE 2 It may be aeen that there are
ether senior Group 'D' officials. eligible for promotion

to the post of L.D C. Houevar, the promotion from amongst ,

the Greup 'D' efficials en ragular basis under- 5% quota as .. .

per recrultment rules (Annexuro R=2) is to be siven on
saninrity-cum-fitnesa basiu only. Therafore. the
cantention of the applicant under thio para is mialeedlno

and baseless,

9. That with regard to the atatements made in para 4.7
of, the appLic:tion the respondents state that the npplicant

had been given a romsonable epportunity Per‘appeaun‘g in
the Departmental Exemination for the post of L.D.C..

R: . VERMA contdeesd,
§¢, Agril Liarteting Advise: :
to the Cnvt of Indig
D.MI.B:I0 N,

- 99/2000, dated'so 10,2000, vide copy marked as ANNEXURE R=7,

e — e s A e



 been earmarked for those emplayaea having qualirication

."\\
A

s -
qonductad by the Respondent No, 2 and by the S.S.C. f.r‘

the purpese of regularising the appointment of such ad-hoo -

| emzployses but the applicant could nmt qualify in thea-
examinationa and hence 1t cannat ba said to be. 1llega1. ao .

. far as the present applicatlun is concerned the offl?iation -
- of the em-ployca vas not cnntinuoua and it cannot be said |
that it uas for such an inordlnataly long period. There

is the important circumapaction that an epportunity was - .
afforded to him to prove his suitnbility for regular
appointment te the post of L:D C. but ha was not aucceaaful. o
' Since the post of L.D.C‘ 1n the office of the Reapondent No.3
atanda aboliehed and there is ne. pest of L.D C. availablo
anywhera in India undar Reapondent No.2, the contention ‘of

the applicant uqur this para is basaless and bence the.

~ application may bevdismisaqd.

10, That uith regard to the statement made in para d 8
of the application, the reapondonts ttate that as per

recruitment rules, 5% quota for GrDUp 'D' employees-haa' . ,

prescribed undar the :ecruitment rules and subject to.

their sennrbty-sum fitneos.' Since the Respondent. Ne,2 ia

'maintainxngm the w list of all the qualified |

Group 'D' employees poated all ever India under his conhrel

apart from 5% Departmental. Examznatian and Spec191 Qualifying

Examination for Greup Y conducted by the 5.5. C. an o

oppertunity is giwn to them to get themaelvua absorbad on
-regular and on seniority-cum-?itness basia. Hence the |
contention of the applicant'under this para ie frivolous and

baseless. In fact the applicant es per the mer1t4aasigned

R. 5. VERMA
5, Agril Wiarkoling Adviser
¢o tha Govt, of Indin
D, . 1. BHO. NAGPUR.

%/ | Contdd.s.7.
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to him as per seniority list his uame .appears ai.‘ Serinl
No. 33 of the een;ority list and 5% posts with raference

“to the aanctioned poste,come to 4/5 pests, Hance the

applicants claim is f’a’r_’auay ffom' truth.

111. | That uith ‘regard to the stetenenta nade in para 4.9i
'of the appllcation, the respandents etete that the applicant

- was appointed as ad-hoc L.D C tily. regular hand joins but |
the atatutory provisiong of the recruitment rules have tn

" be satieried hefore the recrultment is done either under 90% o

or 10% quotas for the 0BC eetegary under direct recruitment...ﬂ

He nce the contention of the applicant is baseleoa end far
auay fron truth.‘ It o also submitted that the den;el eﬂ
regular status is baaed en exiating recruitment Tules for
the particular category and unless tnera is policy deciaion
~of the Govt, of India, it uill not be pnaaible eithar to
stop reversion/termination of employeea who are ad-hoc in
nature., The applicant was accorded an opporbunity fOr

| appearing in the examination but he feiled to aecure a place

in the same.

124 Thaﬁ.uitn ragard to-tne‘atatenenge made in parana}iﬂ,'_
the respondents state that the contention of the epplicent
is totally frivoleus and far auvay frem trugh. The |
:reepondente are~dnty'boend to Govt, agencies and they have
te foilou the inetructinns/guidalinee/policy decisions of
tnevcout. of India; The atatutury provisione leid down in
the recruitment rules have been followed by the Reapondente '
and hence there 18 no malafide illegal, erbitrary acte er |
motives behind the reversion of the applicant. Houever. j
in a similarly s;tuated case of ad-~hoc enplayeea the Hon'ble
R;&'VEREM& .' o Contdd...8..
J6, Agril. Markeling Adviser

to the Govt, of India
D.M.I. BHO. NAGP'IR.




“CAT, New Bombay Bench, New Bombsy in 0.A. Na. 335/1997"
and 0.&,No.368/1987 had delivered a Judgement which is

i
élso appliCable in thh case and may kindly be pernaed
vide copy markad as . auugggﬁg B ]g |

. 13, - That with regard to statements as in para_é;1 to -

5.8, the ansuering respondents re-assert and re-iterate the

foregoing statemgnta made in this written statement and
state that the greunds shoun are.no‘graunds'at_all in
the eye of lau hence the applicatien L; lieble to be
 diemiesed with qosﬁ.

14, That with regard to the statements made in pars
6 and 7 of the applicatiuny the answering reapondents’

‘have no comments to offer. _

15,  That with regerd to the statements mede in para
B.1 t0 8.3 and 9 of the application, the reapondents

v respectfully atate and submit that, as stated above, the
application is totally davoid of any merit and as such the'
»appllcant is not entitled to get any relief uhatsoever as
prayed far. The application ie 11able to be dismiaaed
with co#t. '

In the premieces sforesaid, it is therefore,

prayed'that your Lordshipe would be graciously

pleased to Heaf the parties, peruse the records and |

after hearing the partiés and perusing the records,

shall further be pleased to diemiss the application

. Co ntd. ° e
R. J. VERMA .
o, Agril Marketing Advisc.

to tho Govt. of Indla
D:;M. 1. BHO. NAGPUR.

: uith‘cost._

c e e



I, Ramjeet Uarma, pxescntly working as Jeint
Agricultural ﬂnrketing Rdviser, being eompetent and
duly authorisad to sign this verificatzun, do herahy

| somenly affirm and state that the atatements made 1n

ey LA
above paras,41 %ﬂ—%53 are true to the beat of my

Defe 5,6,8,72. ol ant by n,;;!@;.

£ f\c‘u
knouledge and belieffé T havg not 3Uppr¢sned/égncelled

L L O >f1“"”ﬁ>

o any material fact.

ﬁnil sign thia uexiticatiun on thisax«%w.ﬁﬁ‘
' day af f;?..¥k1....2@01, at Nagpur._‘
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p . &F ' i " ‘r‘-& \.r., e et | B .-N v.- PYNS AT ;.'M"
o, (To be published in part LI section 3 Sub~scctiun(1)
‘ ' r , of the uqaLLLO uﬁ India), : L ,
’-,«‘i ?‘?
B
K . NO,F.1-5/81- AM
P - Government of Indla
AR S MJniery of Rural DcvoloPment
E’. o | : "“ e L‘l .
AR e o ".‘ A Coae
P . ST Ncw?Delhi the 22nd‘Juqe 1982.
‘ i Morn?u.miow D Co
R EY, /7 /'/QO“J lu onrglac of tha pOWGrm Lonferrcd by the pLOVioO

o article 309 Ofthe Constitutioh .and in suporaLsSiom of the Directorate-

if Marketing and Inspection (Lower Division Clerk in sub-offices)haccult-
it Roles, %07) cxccpt as. respeots things done oxr dmitted. to be done i

eijulating the mn“hoﬂ'oﬁ recrulitment to the post of Lower Division Clerk
n Sub-offices of the Directoratc of Markctxng nﬁd Inspectioh,Ministry
ST uf ural ucaunf‘lruc.uon namcly-- . . . : ! ‘

e e e

1. oy Lljc nnd commnncunnnL--'(l) Thcuc rules may. be. called the
‘JLClOJa @ .of Marketdug and Tns pchLun (Luwcr Division clglk 1o Suby~ "
frlces) Rgcruxtmcnt Rules, 1962. . . N ool
. . ":‘:___.) ' . . !,.'
H2) They ahall cuwe into force on tnL date of thelr publication in the.
'f>fuvldl Ca ctte, . ‘ ‘

[ T . 'R - B e Xl

7, Numberof ;onL{ clausi ication ”nd scale of de'~ The numbar of Lbc

sobeoan s puc,(.l_.‘(.c:c. in c,uluwnm ,2. to 4 of the schedulo L\nnvm.d Lu Lhoao J:U] o,

P T R

4. Mathod of rCCLLlLM“nL, dqg limLL ou«lific&Lionﬁ, ch.;~' Thb method
:‘c&frucruiTman, age Limlt, qoulLlcaLions and other mattersrelating to,
~the gold post,. shall. bc as. ubCleiCL‘ l in- columns ‘5 to; 14 OE ‘the oaid

L7y

kcnr\uu L,

S4. plscunlification:- No person, S
(a). who has entered into or conLrachﬂ.d mqrriage with a perﬂon L

‘ having a spouse living; or
(L% who, ‘laving a spouse living, has .entercd inLo or contrchcd T
' a warrlage wlith any person, : o

.

Pt
L

5o shall be eligible fora Lpuxntment to thc snid pest

Dluvmupd that the Central Government may, i1f satisticd that suck
rriage is permissible under the personal law apllicable to such poerson
and the otlier party to the marriage and that there are other gLQUUdu for
o doing, umme mm’penﬂM’fﬂﬂthCLMLlﬂlfm oi'uus rule.

{
)
v ) .- -

N3
N
3

,5 5 lwm(r Lo Ju])»'— Wbhere the contral Government 1s oL upinion that it.is

'ﬁuqzr or eixpedicent so Lo -de, it may, by order, for reagons Lo be
s wri bting, releax any oi the provisions of these rules with
ot ¢f any class or cetegory of persons. . -

.- Nothing in these rules shall affect reservations
of ace limit and othcer concessicns required to be plov1dcd

Fer Lhie Schieduled Castes, the Scheduled Tribes and other spoeclal c:\*'O‘JOI’Pi

of persens, dn hm:r_.uxﬁ.l‘mu.; with the orders issued by the Central (.ovi Te

drom Cino Lo Lime do Llds rog: a

Ty A ._‘3(;]11.5(‘1\13.@

v

.’.. e o \':‘i\']""\"l '\:‘:;_"..,‘. K (2“. ) u“) ]( ‘/\ ‘”\.J [OH h A

Ut supersession, the President hereby makes - the following.rules °
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m%&m“m' ot

o c.Government of Indla L T
Cabo T D Mindstey ol Agriculture vt eyl
SayR el Dentt.of Agriculturpe -and Cooperation -
© - . Dte.of Marketing and Inspection . :.
B e BHO, New,Seqretariqt’Uulldlng .
e T o

“ 3. P ay and Accounts OfflCOy’DAI, Branch Hcad Office, ngpbn»~~

a) Hindi Un1t for hlndl verglon. S ,'waf

lﬂﬂ O fice Order fvlcaj

Mﬁl‘é "
AN \\; Y "\\“

| 'No.m—3209)/1/97 Egtt (.

S oxffp onn-n NO ( G /1909

.i
o

The J01nL nngCUlLUral Marketing AdVL or, Utreciorﬂlé

pLOx Ma;molan and Inspection, Branch MHead. O[iicc, Nagar horcby

appoints, ahrl Nareshwar Nath, Laboratory attendant, Gauhati

for a period ‘of sixinonths or a regular 1nCUmban JOlntx Lhe

post, whlchcver is eurller._1 . S
.‘v_"‘ _: " s ;_
0o
P , i o ' ‘ ‘: ' II& N ( B . ’ '
* IR : : A R
B ' " (G.S.WASE) o

Section Officer . P
for Joint Agril.Marketing-Adviscru.=”

”'Surlbutlon s

S

MAf/Shri Nareshwar NaLh, L;boratory AtLdt thrcugh Deputy - f{ 

Agril.arketing Adviser,:Gauhati,

2. Dy. Agrsl.ﬂarching Adviser, Gauhati, with reference to hlu2 hWi{‘“

~endt. No, l/o/?a«”%l/?BQ dated 1l. 12 1997a

-~

5) Pnrgonal file of She. NareahWar Nath L Q.'T

7) Guard file, ‘“
" I | P e AN~ .
. . ‘ .
. i | >
: RV /[ b k./ |
S A Hf) N, ‘
[i- , | | ['
i : < 1Y ¥ \ ; '
) e i // =i ik ,
“ . - /I.A' IR / ) c ; \ ’ / |
X .. VIR Ly / - s ) ‘
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| (i) n‘l‘ 194
Ty
1‘ i

“to the post’ of LIC. on-adhoc. and purely short-tern bas¢s in Lhe
“Scale of pay’ of Rs,3050-75-3950-80- ~4590/~ at’ Sub-office, ‘HW?
© Gauhati w.e.f. the'date of h19,301ning the post of LOC kmhx

: "m,,mim -
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Suhject

PR

'

g~1/2ooo—nomn,'

No
S Co bOV(lﬁmonL of Indiar
' MinistEy of Aﬂracultu Tl
C(CxOTﬂLwhn'_'

of Aﬂrxcultul*
. v

ucnarkman

Krishi Bhnvan,Nﬂw.Uolhl
fo} ?0(1”":4,. "_"""

pDated )
:,\‘\‘ y :
The Weads of ALl Attaéhéd/Subnrdinatu Offices R
of tha Jopit,, of AaTie g Coopns o o TR PR
N e .. B ] : ; e o .1[! ) ‘ J
e Curtailmunt of practice of ad=hoc appointmenﬂ“e;'»f SRR
lC”\rdLnu, S S S EE %
. ‘ R FR i
1?'

;u>de]1nc
Ao Lo L]mﬂ,

Lhat

1T, .

Tralnlnd haa ‘haen: 1qsu1nn S
nf ad-hcc ﬂppOlntman frova
once AGain, pointod fout
apnolntnontr CUHLLHU“°

U artmﬂnt of Yersonnel &
the rractice

to ‘Contain
Aartment NhasS,

That bep
Live tendency ¥ r¢w~ort Lo adhoc

' ~_dxoed$~tx)\v curb"o.

2 e cory. of th; 5.0, lctter No. 2L036/3/97~Lstt'(Q) St
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~ [nstructions have been issued from time Lo time by the qurlmunl of Pu&onnul L S _ 5
X N and Training (DOP&T) requesting all Ministries/Depatiments 1o (il upthe posts onlyin’t o e Tn
R accordance with the preseribed pruuduru and relevant Recruitment Rules on a regular ! e L
hasis. 1L has also been emphasised that ad-hoc e appointments, if at all required, may bei V» : i

l 5
. L e, only i)) wiy of exception and, that too, purcly on functional_considerations. ) ST
1 .f)"a‘;‘ : l‘f L Paamcters i this regard have been prescribed vide DoP&T Office’ Memorandum -} '
'*".“'—“' (\‘ -Nu.28U306/8/87-Lsi(D) dated March 30, 1988. " Ministrics/Departments have also bc.cn_“_~ :
SN );i C equested o enswe i all appointments made on ad-hoe basis are limited to p()slx',',

/ J which cannot be lu.pl vuwnl until regular undldulcs become available.

2. it has, however, been observed at Ministrics/Departments  resorl o
appointments on ad-hoc basis, initially as a shorl ferm measure, for meeting the'sa| -,
called exigencies ol work, . Subsequently, such ad-hoc appoiniees are allowed lof ...
umhnuc for years together, st xlhnp regular appointments and bypassing the statutory | ;"
wqun' muu (0 consult the UPSC in the matter. Most of the gd-hoc appointees alter .
contiriuing in service for sdme time invariably take reeourse 1o courls and mose ullus/"
(Imn not, courts issue orders for regularisation of their app()mlnu.nl\

I this pmu.x\

I “the statutory pravisions ol recruitment rules as well as those for reservation of posts {dr . N
PRI VAN »,f)lx OBCs cle, get fNauied,  Besides, this practice of ad-loe appointents
\ »\‘ VT circumvents Ahie selection protess based on mmt u|unly and justice and Jeaves scope
' Jor mpumm :
[ A : :
A .
N/ o PO : L ) . o .
\». A P& as well as UPSC have been making constant endeavours o discourage.
; o such ad-hog appointments, which; as and .when' they come 1o the knowledge of the .75
N Comnuission, are being hightighted in Commission’s Annual Report also, which is + ChL
/ b‘\ /,al wed before the Pardiament, DoP&T has -also, in the recent ipast, reviewed the - - o0 wbdb
i : Ve e
S / L situation and  issued detailed insiructions Tor cuttailing the * practice o ad- /mc... SRR
Lo [ A M L i S
/ !;,;_’~r"§& appointments und even financial resteictions have been imposed. However, the effeet of R A
:;ﬂ VOV these inshuctions s not visible as Ministrics/Departments. continue-to tesort to ad hoe. " 72 -
vy Bt . . . “" AN}
. -'j"-.j7f, A ._‘.w\ appointiments, Henee, 0 the present tendency continues, the Government may “be R
. { Ry ‘ comitraimed 1o prescribe  stricter norms even in the case of initial ad-hoc N
{ },}_;:)?“'*1“ Ny appointments like prior approval of DoPST at f/;c initial stage /fsc/f as is the case in
N regerd to thedr continuance beyond one yeor.
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B 4o Inview ol the above, you are-requested to kindly take necessary steps o curtail
the prachice uffl_}nuking g_:;,[;lgg(;‘z\ppoimnu;nls so that the back door eatry, wlhiich becomes
frit-gecampli subscyuently as per court directions, could be checked. The Appointing
Authority/Licad of the Department may be held personally accountable and responsible
to ensure that no irregutar gd-hoc appointments are made initially and subscquéntly
continued unauthoriscdly beyond one year. ; . S
'--_\.._»-"—_—“—W-WM.,—«:—W
3. The officials may also be instructed to arange ,vip.m.mlsvdcl‘cm:u 1 Cises ,\l\’hk‘.j;‘t".»
ath hog appointees take recourse 10 ile-petitions before courts for rcgulau‘isulimi of their
~sérvices so thal such pelitions do notsucceed. In cases where the lower coutld give ,
directions. Lor considering regularisation of ad-hoc appointments, appeals may'be filed ™ Co
i higher courts innmediaiely so that such disections are quashed. o :
| L S 4 i
With repards, : g
o Yours sincerely, i
(B.B. TANDOIN) L
' HE
o
Shrl Bhaskar Barua,
v Beereldry, |

Department of Agriculture & Cooperation, - - e AR L
Krishi Bhawan, S ‘ B : ‘
New Delhi. h ' o '
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4 e R No.7{3)/E (Cooxrd)/99

: ' . : = - Government of India

L P , “ Ministry of Finance S
= . . . % Department of Expenditure ;

New Delhi, Sth August,1999.

Subject 3= Guidelines on Expend@ture Management - fiscal
‘prudence and austerity. , :

S * A
X

_0_-'0*0"'

» " In continuation of this Dega;ﬁneﬁt!s'O.M.No.l9(l)/
CE-II(A)/98 dated 20th August,1998 and 10th February,l199%
on the subject cited above, it has been decided to implement
the following additional austerity measures with immediate
effect = - . : :

 (I) Ban on créatiqn of Plan and Non-Plan posts

. LT The existing ban on creation of Non-plan
v posts will continue and should be strictly enforced. An{

. unaboidable proposals for the creation of plan posts inclu-
ding Group ¢8* and D! posts shall continue to be peferred
to the Ministry of Finance(Department of Expenditure) for

 approval. e e s - o

(2) Baﬁ on filling'ﬁp of vaéant_posts

s

: Every Ministry/Department shall undertake

~a review of all the posts which are lying vacant in the
Ministyy/Department and in ihe Attached and Subrodinate
Offices, etc., in consultation with the Ministry of
Fiance(Deptt.of Expenditure). - FAs will ensure that the
review is completed in:- a time bound manner and full
details of 'vacant .posts in their respective Ministries etc.,
are available. %kz Till the review 1is completed no vacant
posts shall be filled up except with the approval of the.
Ministry of Finance (Department of Expenditure). - :

(3) 10% cut in posts -

. ' . Those_Ministries/Depaftments'which have not
J _ fully implemented Government's decisjon to achleve 10%

reduction in the number of posts (as on 1.1.92) 'shall
implement the said decision immediately.’

" (4) Purchase of new vehicles

purchase of new vehicles is banned until
further orders. Exceptions will be allowed only for
meeting the operational requirements of Defence, Central
. para Ministry Forces, etc. ' ' 0

(5) 10% mandatory cut on Non~Plan, nontsalary
expenditure ’ ‘ .

Every Ministry/Department shall make a 10%
~ 7' mandatery cut. during ‘the current year (1999-2000) -on
L Non-Plan, Non-salary expenditure, i.2. on TA, office
Expenses, POL, OTA, honorarium etc. No re-appropriation

pei2/-

s
S
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qf - India unless it is absolutely unavoidable, shall not

L2

00200

of “funds to augment these heads of expenditure would be

allowed during the current financial year. Austerity

must be reflected in functions organised by the;Sovtﬁof L
Tdia {meetings, conferences9 inaugurations ,etc!) and in .

furnxshing of offices/offices at residences. The expens

diture limit prescribed for these purposes shall be L

sﬁric tly enforced,. :

(6) Foreign Travel -
Foreign travel funded:.by the Government

]

be undertaken till the end of the current financial year.
" {7) New expenditure proposals

'+ No new expenditure proposals will be enter-
Loln@d jurlng the current financial year except those’
announced in the budget,

(8) Expenditure on existing schemes/programmes

Any unaboidable, %ncrease in expenditure
on €Yl$tlng schemes/pro jects shall be met out of savings;

no additional funds will be proveddfor this purpose,
Proposals for inter State transfer of funds in respect of
schemes covering all the States will not normally be

‘entertazned

- 2.'A1l existing instructions’ on auoterlty/economy
in expenditure issued by the Mlnistry of Flnance(DepartmenL
of Ex penditure) from thne to time shall be strictly enforced.

3, Secretarles to the G vernment. of Indla and

Financial .dvisers are requested to ensure strict compl;anca
of the above 1natruc+1ons. 3

'
t

3 o (u ah& VaSUdeV) '
‘ Secretary to the Govt.of India

To

All Secretaries to the -Government of India(By name)

: All Heads of Public Sector Enterprises.

Yy

All FAs{By name)

11 Chief Secretaries of Stale Government with the request
1hat they may consider ixsing issuing similar instructions
in respect of their State Governments.

V/A wh ' . ) .
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A ' Ministry of Agriculture . . )
Dy g )_Q'% Department of Agriculture & Cooperation

L s T | ‘ Iy, 2000
5 ,/L,/?//f.‘ o | Nulys
"‘\».,\ / , )

A . recommendations-regarding. ,
"/ LN N J e N e

o et AN T Pursuance of the recommendati
I N, report of the Fifth Centra

4. In the reviews undertaxen by the Co

arising in certajn aperations owing to

No.34-1/98-wsy |
Government of India 8

Krishi Bhawan, New Delhi

Subject:Deparﬁment of Agriculture & Co-operation - Report of the
Right-sizing Committee - fol‘!ow-up‘;" action - on

ons made in the

[ Pay Commission, -a core group of
cfficers headeq by Secretary (Co-ordination) in Cabinet Secit. was
set up in the Department of Administrative
Crievances to examine the issye of right-
Un the 'eCommendations ¢
by ihe'(iovommunt for;

sizing the Government,
f that group, instructions were issued

(a) Full hnplementation of Instruc
Cutin the staft strength as on 1.1.92. ) !

(b} Further 104, reducton In 1he RUmber of poety Creatad betwaean

dEL, TH92 a0 Dec., 194y, : L

(¢) Raview of vacant pouts. arnd lomparary POty In Minlutriow/

Departments including aitaciled/'sub-orciinate'onices.

(d) Time-bound implementation of all SIU reports.
{&}identification of additionaj-

Bepartments for introduction of p

esk Officer System. . . -

Uctions, a- Cominittee
to as the Committee‘) was

2. In. pursuance of the above instr
(hereinafter referred

the Iolfow—up'actipn an the
his Department. Sooie

3. The Committee held Division-wj
with the Divisional Heads and other répresentatives of the
concernac Divisions. The reviews were undertaken, Separately, in

Fespect ot the syg)f strength at (e ileadquarters (Secretariat) of
the Department ang in-the attached/syj,

Se reviews in consultation

Mmittee, the entire
v Possibilities of immineint
as alsg the redundanciés
odernisation and other

gamut of the existing range of activities
eXpansion in the field of operations

Divisions/Sectiong . In the

Reforms ang Public.

tons of the Governmont for 10%

-ordinate offices under the |

PR
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advancements in working methods were taken into account. A
rigorous’analysis of the extent of exxstmg worklcad and the future
potennal of effecting economies in the scale of operations. vis-a-

s the roles envisaged for various functional Divisions of the

~ Departmcnt was done to make a reahs‘uc projection of the staffing

rx..qui*cments

i assessing the staff requirements, the Committee took
into account the vacancy position, as obtammg in various offices.

~ In assessing "the status of vacant posts, the status of recruitment

non for each of such vacant posts was aiso taken mto account

6. in pursuance fo the recommendat:ons made in the report'

of the Committee, it has been decided with the apprdval of the -
competent authority, to abohsh/redepioy po.;ts in the Department
(Headquarters) and in the attached/sub-ordinate offices, as per
detalls Indisatad n e Statsmenle sncloned ol Anoegures | and I,

ms;peci{thy A aumttiaty of Uie olher recommendations made Iy

e report of the Contmitiee for restiucturing In vartous Divisions

under the Department is also enclos ed in the St nmnont at
Annevure . ‘

7. Al Otvulonal Hoads are xcquoutul Kindly lo istue tho
necegsary ozduu/lmhuctlonq for abolition/redeployiuent ol the
icontified  posts cand  for Implomontation . of  tho  olhur
recornmendations  of - the Commiltee, unmedxately, undez'
intimation to the IWSU.. . 7

(K D. bmha)
Joint Secrctary to the Govt. of India

Spl. Secy. (S)/Add( Secy.(N)/Addl. Secy (BS)/Addl. aecy (J)
.- All Divisional Heads (separately for each Division).’
PS to AM/PS to MOS(A)/Sr. PPS to Secy(A&C):

DS(P)/UQ(A )US(A-N)/US(Fin. il)/US(E lll)/US(E V).
Guard File.

N -
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- I Recommendations of Right-sizing Committee - posis identified
for_abolition in attached/subordinate offices of Department of
Agriculture & Cooperation.

" : —

{Si. -t*Designation and pay-scale - ' No. of |

| No. | : = | Posts |

A, ATTACHED/SUBORDINATE OFFICES R
CROPS DIVISION '
I " Dte. of Tobacco Development
1. Director (Rs,12000 ~ 16500) ~ 1
2. Joint Director (Hs. 10000 - 15200) . " 3
- 3.. Assistant Director (Rs.6500 ~ 10500) 1
4. . Administrative Officer (Rs.6500 ~ 10500) i
5. Accountant (Rs. 5500 ~ 9000) - ‘ K
6. Sr. Techinical Assistant. (Rs. 5500 ~ 9,000) AR
- 7. Statistical invesigator. (Rs. 5500 - 9000) . . AR
8. Sr. Statistical Clerk. (Rs. 4000 ~ 6000) 1
8. UDC (Rs. 4000 - 6000) , 2
10. LRC (Rs. 3050 - 45980) . 4,
A Steno L (Rs. 5000 - 8000) ol
12, Steno L. (Rs. 4000 -- 6000) g2
13, .E"ﬂ\m:';‘jﬂd; ANR0 - ARuN) , r 1
Phy e HImdl T patnadabar, (Ma. bl ~ UL I
15, Daltry (Rs, 2650 - 3540) 1
16, Peon (Re, 2060 - 4540) d
17, Chowkidar/Safaiwala (Rs. 2650 — 3540) o 1
s : . Total 29
. Other Crop Development Directorates : :
1. Joint Director (Rs. 10000 - 15200) 6
% 2. Sr. Statistical Clerk. (Rs. 4000 - 6000) 6
3. LDC (Rs. 3050 ~ 4590) R -6
- . o ’ Total 18
TECH. MISSION ON OILSEEDS AND PULSES L
. Directorate of Qilseeds Development
1. -Joint Director, (Rs. 10000 - 15200) 1
i Directorate of Pulses Development
2. Daftry (Rs. 2650 — 3540) - 1
Al - ’ ‘Total 2
i AGRICULTURAL MARKETING DIVISION
\i ; : Dic. of Mktg. & Inspection )
|| 1. Deputy Director (AP) (Rs.10,000-15,200) 1
‘ - 2. Asstt. Directdr(GC) (Rs.8,000-13,500) 1

3. Sr. Market Dev. Officer (Rs.8,000-13,500) 3

4. . Senior Editor (Rs.8,000~13,500) 1

5. " Marketing Officer (Gr.l) (Rs.6,500-10,500) 1

6. Market Dev. Officer (Rs.6,500-10,500) 3

7. __dJunior Chemist (Rs.1400-2300 pre-revised) < 207

(8. Lower Division Clerk (Rs.3050-4590] (5 v v- obbicay” 137

g.

~t et

- O

Calculating Machine Op-erator.(Rs.3050-4590) —~ .
Electrician (Rs. 950-1400 pre-revised)
Grading Attendant (Rs.750-940, pre-revised)~

]/,/ [ . /
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EE | I.No.A-11019/1/91-Estt
: T R "4 Government of India
9 - %, Ministry of Agriculture . i
. “Department of Agricullure  — . .. : 3
© Dircctorate of Marketing and Inspection -+ .- - - ‘ ) ‘J
.- Branch Head Office, -+ , '

‘New Scerelariat Building, Py

. NAGPUR

L

.KQA

co, L o SR ‘ ~Dated the 30" October, 2000 4
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OFFICE ORDER NO. 99/2000

. -, . [
! . o . ’ - . oo

In pursuance of the. instructions contained in the Ministry of -Agriculture,
i : Department of Agriculture and Co-operation, New Delhi's étier. No.34-1/98/WSU dated 24 -
C - July, 2000, the Agricultural Marketing Adviscr to the Govt. of India has ordered the abolition
. "~ ol 74 posts (36 Group 'C" posts and 38 Group 'D' posts) as per scheme-wise and station-wise

, details given below, with immediate effect: - ;

‘,' : ‘ S . "‘?_; o
: S8.No. ‘Name of the post with © . Nameolthe  Nameofthe - - . No.ol posts
!

pay scale and No. of " station scheme -
posts identified for . : , o
abolition.

1. Jr.Chemist ‘ - Kanpur .. GGs. -2

o - Rs.4500-7000/- Kanpur . RGGS.:
Bole o ' (20 posts) ' - Chittor - R.G.GS.
o ' ‘ Guntur . GGS.

p ‘ . o : Guntur - RGGS.!

: ' ’ Vadalamudi -~ RG.GS. ,

. Vijayawada ~ RGGS.- . .1

. “Calicut .. S.GS. . ]

- . -Cochin . Expn.of Agm.Labs .

- Chennai -~ = - G.GS. b

- ~'Chennai Expn.of Agm.Labs-

" Subaranpur R.G.GS. s

"Mumbai - - Esttol CAL/RAL |

Patna RG.GS. ~  }

Caleutta Estt.of CAL/RAL |

Nagpur Pkg.Division l

- - Bhopal CARTS. =
Rajkot R.G.GS. ;

===
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Calculating Machine

Operator

R$.3050-4500/2"

(2 posts)

FEleclrician

Rs.3050-4 500/~
(1 post)

Grading Atlendants .

Rs.2550-3200/-
(23 posts)

Ram Kumar, ad-hoc L.D
this Order consequcn

" Guntur
~ Guntur

Nasik Road

. Chennai

Mumbai
Kanpur

-~ New Delhi
* New Delhi
Bangalore -

tGoGss. ]
' -

| Guwahati

G.GS. ..
Q.C.0.G.P.P
G.GS. .
Cold Storage
W.B.GHS.
Cold Storage
Setting up of Addl.
Laboratorics

— —

Bhubaneshwar
Abohar

Nagpur

Faridabad

- Nagpur

New Dethi
Jaipur
_ Chennati

Alleppey
Calicut
Cochin
Tuticorin

Virudhunagar

Guntur
Calcutta”
Mumbi
Nasik Road
Rajkot
Hyderabad
Amritsar
Trivendrum

Expn.of Agm. Labs. -

|
Expn.ol Agm. Labs. ‘Q
1
Addl. C.C.S. |

C. will stand reverted to the post of Grading Atdt, =
t upon abolition of the post of L.D.CY:w o

Drawing of . :
Grade Standards [
Main Permtt, ™ o

i M i

o ot s ot o At am =
fonbomdadetaimiir ]

s 2re o e s et b dom b

MPDC Sy

E.G.Q.C.S.
‘W.B.G.HS.
T.GS.
V.0.GS.
£.G.Q.CoS.
S.G.S.
S.G.S.
S.G.S.
S.G.S.
S.G3.S.
T.G.S.
CW.B.G.H.S.
Basmati Rice
S.GLS.
V.0.G.S.
M.R.P.C.
w.B.G.ILS.
S.G.S.
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: Mo h-05022/1/9T-Es L, (L) // 28
¢ . Government of Indlo : e .
. Ministyy of Agriculture :
X ’ Deptt.of Agriculture and“Cooperal ion
’ Ote.of Marketing and Inspecltion = !
' Dranch Head Office, New-&cplt,Building -
e o Nagpur,dated the 25th Aug. , 2000,

v OFFTCE ME WMORANDUM

S Bubject s~ Extension of promoﬁibn of 3hri Nareshwar
C Nath, LDC(Adhoc) beyond-thrce‘months‘— reg.

'~ -~ - The Deputy Agricultural Marketing Adviser,
Incharge, Sub-office of Directorate of Markeling and Y
“Inspection; Guwahatl may please refer to his Tetler No.
ﬂw200l4/7/99~GTY/163l dated 31.07.2000 regarding the '~

subject mentioned above.
informed thalt the offliclia
may not be possible to ex

In this connection, it ds
1 has completed one yearlit .
tend the further period of "adho

T | . v et .
Ladnoo skovictappointment w.e.f. 24.07.2C00 to 23.10.20CQ 1.e. beyond
one year in terms of the recent instructions on- adhoc

(i g fonwaT,

/ .

o The Deputy Agr
ag('A;/N Incharge, Sub-0
) "~, - ¢ I\‘ :

.oz

Y

A g e e e AT B B s b
% appointmént issued by Lhe Department. of pPersonnel and ™,

[ e ﬁ‘,'.)" o, & ~~t"y..~....____‘__,____. ........ - e < by e D T
i 5 4/[Talnlnq, recordingly,, the official stands reverted 1o
, YoThepust of Laborabory Attendant on'23.07.2000(A.N.),-

for

fo-

‘)Guwahati,
PR L AT

i

“.' kvw\’”//" .

' (G.SQ\VASE) .
~ Section Officer’ '
Joint.Agril.Market;pg,Adviser

+

il.Marketing Adviser,
f{ice of D.M. I,y

L o
i

o v e 14 A R Rt AT T
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Coverrnment of Irdin
Ministry of Agriculture Lo
— ‘ o\ - Department of Agri.& Cotoperation
| o - Directorate of Mar
“Branch Head Offjce

o @ New Secretariat'BUilding

Vo
['..

Nagpur,datedwtbe 28th

€

QFF ICE ik oRAN D' iy

%;~m~Drﬁfiwcombined,
.qualified Group

. . . "I'.

séniority iisf‘ofgedu

Sub ,ca%ionéLlY'

D offlcialsh(Subordinate|off1ces) g
of the Directorate aa on:31-10~1999, : "
. '.. b
. Kk ik o
PR ) . “ ) . L .. . ' . .'('.
L The~dr&ftwcomb1ned~senlor1ty list Qf»educatlonally - ;
quzlified~Group ‘D' employees working in Subéoffice.of-the~Dte. Y
as on L:Q.BQQQ W3s circulated amongst-the-concerned officials o i
vide *hlS«Offlce‘Oﬂ of even no. dated 24,2.1994. Consequeqﬁwupon‘h' }
*he re*iremrnt/promotiOn ftc, it is felt necessery to Levise-the_ RN
entire Seniority’ lis+ of educationally-@roup"u' officials as on = -
30,0 090g; - - o : :
L The fil%ominghare-tbc-broad prin iples~adbpted in
r:s?ng‘ﬁhe~3enlor1ty In“*the list ;.. o - Lo DR
_ 1. Persons cuzlified SeS.C./Matriculate Exam. in the" R
IR YeAr March, 1977, : o = ' ;
~?- Persops ir thp higher cadre of LuC/Daftary/Lab. Attdt ap
(Sub-017ice cadre} sre shown enblock senior to'thosowmm,““j
in the lover ¢&drevo{-Peon/Grading wtdt, ete, '
3. The Irter-se Seniority~of the Merson hus‘bheen fixed, ..
PAlh reference to date of Tegular appointment tc the
.respective,posts with mztriculation edUcation. A
4, Hoiever, the~5eniority of the Persons iht.he.posts~,
held by +hen has not. been disturbed. o
. . The list may be circulated.amongst all *he
oificials ardy D case
ined

v concerned..
of any.omission/objection,‘the Same may be -
NeC ard furpished to this Dte. Positively by 31.01.2000. 1n
- Case no‘dbjec%ion/comments are i the individuals .
thin ihe Prescribed date it wil] be presumed that the seniorit
L =8 circulated is acceptable to them. No Tepresentat ions will
n%ertainedmthereaftero : S ' : S

[

4
obta
a

o+

de b.r
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w
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~
ot

,

G
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o (G.5.WASH: ) S]’“"'
L - : Section»Officer .
'*Tmﬁw for Joint Agricultura] Mktg. Adviser
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S T f(ﬁmg#:g'sw?:afv LIST OF GQRLIFLED GROUP ‘D' GFFICIALS FOR CURS TEaAT DN 40 Tik FUST OF
ST - uruabrvbﬂw'FrRKSJBOrELc) Sl{Ri%CRJHMﬁﬂ‘RUES-- g

-ejﬁ,j;s:'n"f' ';' i' L . "'?§>\fq o _ ; ;“'~'_ o . :

T VT 2
k]

o
LR

- 'S1.No. Mames in order 6f _ °  Date of = teweational. - uate of entry Date of aﬂptt Aemsrks
. 7. seniorify having . Blrth qualification ~with Govt. - to the present

= SSC,, puzllflcdzion o E "~ service - - nost/Date of -
T o aS On 31 03 19‘7’7 . - : Conflrmatlon

b maat
1
i
]

hd e - ™ e e ~ - ~ = Ta —_— e~ o~ - . — g, =
— . ™ e e e et 0T T 4 - - . et v o™ . . 3 . . ° - - . . T T T e et p T et AT et T e~ = = .

[ £ ) B ¢ E— Gy O e (7>

et

PR . Y. V.D.Savant . S 0%.03.1944  $.5.G: | 17.08.1854 T 17.0e. 1064 ‘Adhoc LOC w.e.f.
R L2 R.L.Panyar ' o Or.0l.1651  HES.G. T o 21.12,1672 . 2',12.1972 Adhoc LLC w.e.f.
AN a L o oo 10-03 197 30.09.1977 :
S R P uhurend*a Singh . 01l.01,1953° 3.E.Pass - 114101972 10,1972 | Adhoc LiC w.e.f.
: P i Coe f - L 16 C3. 1878 10.01.0079
S 4. £ C ‘khcpl L .- '0.04.°944 5,56, 1 29.08.1864° | 20.09.1964 “Adhoc LIC ¢.e.f.
T L o - . : : ' : SRR . OL.01.71974, - (01.04.198C

c e B.. G.P.Gup‘a | - 01.02.1952  Matric - 11.10.1972 111001072 Adhod LiC v.e.f.
S T T © .. . OL.OI.TS73 2]1.06.7983
. E%, .‘ée.f'N.K.Fra§§dz A : ¢8f07.1947 S iketrie . o " Lﬁ2é'lC;l9é9 _ P28.lo.1969 -,'Adhck LOXC w.e.f.
'§ % * . " .' "I ) ‘ . . ) . - ) ' . ) . . . . ) . . '> . b 16 103 r1978 . _1.2 -060 1984
1 A fuktiar Singh(sC) - 195.06.19%4, sSs.c, - 02.06.1977 " 02.05.1977 Adhoc LOC w.e.f.

11 . T R L L 26.09 AISE0 02.04.1984
; T Karbar | . T . 4 oy o : .- ‘ S v

S; - ) - 4 .“‘"v.“\"r!:{:—"r. . O}.l("601954 ' ) HOS--Co ° -': 0200451979 02.,0/.1' ‘979 ° —Adl—‘oc LL):: ‘ e.f,
i o T T e T 26.07.1982 - 23.05.1984

it ©. . Ramkumar . o 02.04,1956 ,'Matric . 29.03.1979. 29.03.1979 “Adhoc LiC w.e. f.
1 I | : S = o o 26,071982 | 02.07.1984

IE 10. "Jugannath Presad(SC). . 07.03.1942 - ues S.C. . . 0L.09.7961 . 01.09.1961 -  Lahoratory Attdt.
b v - - o s T T i . . 01.08.3981 .- .. ' o
£ =N 11.° Menghare:S.L. - 0L.06.1942 Xth -+ - . 18.06.1063 16.06.1963 ~do.

- G8.02. 1984

P
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i
3 gir ﬁam(oc) S \% Pl.‘ 47 I XTth 1 30.14.1972;. ©30.,12.1¢72 Srading Attdt.,

RN o . T vt D805.7SE0 L

¢O,n4, 94 S.S.L.C,.. ~ WN.04.7977.0 - 10041073 _do)
‘ L 1 T .o e TBL.0%.ICEn '
Bprn rd(QT) S L. 1§.0e.e4s '$.S.L.C. Y VB.06.1973 Y 15.06.1973.. -du- ,
) R T e R N 26.0%.1cED

NS

\3.5 ub*‘ mar.l =}

Y :ﬁ/,

Tbirauparkééel(ST}*r—, £1.03.79%%  XTIth 25.06.%973 . 25.06.1073 -do- A
SR e ; ‘ .. .& 0 28051980 '

2,B.Sabare{sC) T..37,01.1948 . 5,3.C.0 08.67.19?4 S "E.07.1574 ~do-

Naras ar Nath - A1.11.199% H.5.L.C. 17.02.1075 ¢ . Y17.02.1675 ~de-

—_— . .. — = " ——-— _C5.02.1¢8

K.<rishnan - 22.00.1951.  Xth . 18.02.197%° ©  16.02.1075 uaftary

. o . _ . - L F _- : y 01.Cl.1CE9 . g

5.C.parakh ' L 28.02.1957 s.s.C. 01.05.1076" -} 01%05.1676 Grading Attdt.
’ S ' : ' e ., T Z6.C9.1SE0

W,0.Meshram(3C) 16 07.1949 $.5.C.. . 11.C8.1577 . "11.08.1977  -do— .
o - ! ' g -i ) ro 26@09‘. 1980 E

Kuldin-Singh : 02.73.19%4 . Matric 16.01.1977 » 0 +12.01.1977 -do-
' B A , S o 01.0C.1C84
Suresh Kumar Thakur ' 15.09.199% S S$.5.C. 24,%1,1977 £ 24, 11.1077

: N T S 2500 IO
Dav Kuman = _ L 0L,06U 1859 Matric 12,10
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